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COUNCIL OF STATE. 

Wednesday, 6th April, 1932. 

The Council met in the Council Chamber of the Council House at Eleven 
l)f the Clock, the Honourable the President in the Chair. 

MEMBER SWORN : 

The Honollrable Sir Evelyn Berkeley Howell, K.C.I.E., C.S.I. (Foreign 
Secretary). 

MESSAGES FROM THE LEGISLATIVE ASSEMBLY. 

SECRETARY OF THE COUNCIL: Sir, two messages have been received 
from the Secretary of the Legislat.ive Assembly. 
First message: 

.. I am directed to infonn you that the Legislative Aasembly has, at its meeting held 
on the 5th April, 1932, agreed without any amendment to the Bill further to amend the 
Code of Civil Procedure, 1908, for a certain purpose, which was passed by the Council of 
State at its meeting held on the 29th February, 1932." 

Second message: 
.. I am directed to inform you that, in accordance with rule 36 of the Indian Legisla-

tive Rules, the amendments made by the Council of State in the Bill to define and amend 
the law relating to partnership were taken into consideration by the Legislative Aasembly 
at its meeting held on the 6th April, 1932, and that the Assembly has agreed to the amend-
ments." 

FOREIGN RELATIONS BILL. 

THE HONOURABLE 8m BROJENDRA MITTER (Law Member): Sir, 
I beg to move: 

II That the Bill to provide against the publication of statements likely to prejudice 
the maintenance of friendly relations between His Majesty's Government and the Govern-
ments of certain foreign States, as passed by the Legislative Assembly, be taken into COD-
sideration. " 

Sir, this is a simple measure designed to fill a lacuna which exists in our 
"riminal law. Defama.tion is an offence under Cha.pter XXI of the Indian 
Penal Code. SeCtion 198 of the Criminal Procedure Code provides tha.t no 
court shall take cognizance of an offence falling under Cha.pter XXI of the 
Penal Code except upon a complaint made by BOme person aggrieved by suob 
offence. Ordinarily there is no difficulty when the person defamed is in India. 

(337) A. 
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[Sir Brojendra Mitter.] 
He can lodge his complaint. The difficulty arises when the.persondefamed is 
a neighbouring forei~n Rovereign or a member of his family 01' his minister~ 
Sir, enormous mischief is ca.used by such defamation as it tends to disturb 
peaceful relations bet.ween India and such nei~hbouring State. The Ruler of 
such a State cannot be expec~ed to come to India to lodge a complaint. Under 
the present law no one else can. Tn England, in such cases, the Government 
initiates the prosecution. The present Bill is designed to bring our Jaw into 
line with the English law and it c.)nfel'iI power on the Governor General in 
Council to initia+e proceedings. That is the main provision of the Bill; 
the rest of the Bill is merely con~equent.ial. Rir, the Bill has been sufficiently 
explained in the Statement of Objects and Reasons. I mo,"e. 

THE HONOURABLE MR. JAGADISH CHANDRA BAI\'"ERJEE (East Bengal: 
Non-Muhammadan): Sir, from 110 pel'Usal of t,he Rht.ement of Objects and 
Re&.BOllS of this Bill one may off-hand form tho opinion that it is a very simple 
and innocent measure but. all that glitters is not gold. The main principle 
of the Bill, so far as I can understand, Sir, is to further curtail the already 
curtailed libedy of the Indian press Ilnd as such I cannot support the provi-
sions of the Bill. Sir, India's relations wit.h foreign States are now cordial 
and there is not even a remote chance of those relations being strained. Then 
what and where was the necessity for bringing forward such a measure that 
seems to be ominous to the prtlss ~ Really, the Indian press has fallen on evil 
times and if this Bill is passed it will he like the " Sword of Damoc1es" and 
the press will remain in a position of constant peril at the ordel'R of t.he execu-
tive. The definition of defamation or libel is a very eillstic fine in this cl,untry 
and the Bill whcn it become3 law may even interfere with the henest cri~icism9 
of a jowllalist or an author against the Ruler of a State who may have bungled, 
mismanaged and made a mess of things in his State which may call for im-
passioned and anintattld criticism from the point of view of t,he larger interests 
of humanity and t.he world. Be that as it may, Sir, the Bill, as it has emerged 
from the ot.her House, will have an easy passage and smooth sailing here, 
however loud we few may raise our voice against it. But I would appeal 
t.o Government to apply this law with great caution because the position of 
the pre88 is at stake. 

THE HONOURABLE RAI BAHADUR I.ALA RAl\-I SARAN DAS (Punjab: 
Non-Muhammadan): Rir, I rise to support 1he Bill. My Honourable friend 
Mr. Banerjee is not perhaps aware that certain vernacular papers in my pro-
vince, the Punjab, have. written defamatory and exciting passages in theil' 
issues. In case my friend had known that fact perhaps he would not have 
criticised this measure. I welcome the measw-e and I hope that as all 
treaties are to be honoured and respected, this Bill will have our unanimous 
support. 

THE HONOURABLE SIR EVELYN HOWELL (Foreign Secretary): Sir, 
my Honourable friend the Law Member has clearly explained the legal aspects 
of this Bill, but there are perhaps one or two ot-her points on which the House 
is entitled to expect information and about which I am perhaps in a position 
to give the information t,hat it requires. In t.he first place, the House will 
have noticed that the Bill settl out to provide against the puh'lication ofstate-
ments likely t.o promote unfriendly relations between His Majesty's Govern-
ment and the Governments of foreign States.. Foreign Relations are an 
appanage of the Crown, Sir, I understand, and therefore, technica.lly speaking, 
no matter to what extent those foreign relations in this country may be guided 
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by the views of or conducted through a high official like the Governor General 
ort-he Governor General in Council, they are technically st.ill the foreign relations-
of His Majesty's Government. That is why the Bill, in t.he Preamble and 
elsewhere, is worded as it is. Secondly, those relations are not with Indian 
States but wit.h foreign States, a point about which there was a good deal of 
misapprehension in another place. A foreign State is one thing and an Indian 
State is another and this :measure has nothing whatever t.o do with any state-
ment.s which may be published about the Rulers of Indian States. In its initia.l 
form the Bill set.· out t.o give a certain measure of protection to all foreign 
Rulers, but the scope of the Bill was very largely reduced in the Lower House-
by confining its operation to those countries which actually touch India.'s land 
frontiers, Aden for the purposes of this Bill not being regarded as part of India. 
The countries which do actually so touch are Persia, Afghanistan, China, Nepal,· 
Tibet, Siam and, if Bhutan is a foreign country, Bhutan a180. Not all of these 
Stat.es are in a very advanced political condition and publications about the 
Rulers of these States or about. t,he people in very close personal contact with 
the Rulers may have the most disturbing consequences. They may even lead 
to bloodshed and war, and it is in order to minimise that danger that t.hi!l Bill 
has been put, forward. A mea·sure different indeed in shape, but for the same-
object, was considered in 1928, but was dropped in the Lower House in view 
of expected opposition. Had that measure then come into force, it would 
have extended prot.ect ion to a different Ruler in one at least of the adjoining 
countries, who in the meantime has been succeeded by a rlval. It is therefore 
quite clearthatthe Government of India did not particularly want to benefit 
this particular rival, because they started out to protect. one of the t.wo and 
finished up by protecting the other. The Bill, being reduced as it. is in scope, 
does not apply to the Hejaz or to Iraq or to Palestine, and no Moslem need 
have any apprehensions that it will ever prevent him from expressing any opinion 
which he may desire to express about any of those countries or their Rulers. 
Nor is the Bill intended to stifle reasonable criticism (or the utterance of opinions 
expressed in the course of religious cOldlToversy. It is only meant to repress 
mean and scun-ilous attacks on the heads of adjacent States and persons closely 
connected with them. The part,icular d~nger arising from attacks of this 
nature is probably much greater in India than it is in England; and although 
we set out to model our law on the English law, it must be admitted t.hat, with 
one exception in 1905, t.he English law has not been set in motion for a con-
siderable t,ime. Whether the British Government would not have been weH 
advised to set, it in motion on some recent occasions is perhaps another question. 
They undoubtedly have t.he power, but, t hey did not choose to use it. , just as in 
this measure the Governor General in CounciJ mayor may not see fit to launch 
& prosecution. That is a question of judgment for him t.o decide. In one 
letter sent by a crit.ic of the Bill in response to the demand for opinions, it was 
pointed out. t hat· after certa.in things had ,happened in connection wit h relations 
bet ween Great Brit.ain and ~rmany no act ion had been taken. .. _4. llegations ,,. 
-+his is how the let.ter ran-co allegations against Kruger followed which 
led to the Boer War". I think t.hat any measure which puts an ~bstacle 
between t he making of allegations and the expense and bloodshed result,ing 
from war has a good deal to b6 said in its favour. Another point which I 
would like to make is1 hat India is by no means alone in adopting a measure of 
this FOrt. Canada, amongst the Brit iFlh Dominions. adopted one so recentlv 
&8 1927 and in Great Britain and i·he United States t.he Common Law though 
not embooied in st.atutes, is undoubtedly in existence, though Rot ~ery fre-
Quently in force. It is to the same effect. AmonJ!;st other civilised countries 
Brazil, China, Columbia, Costa Rica, Egypt, Finland, France, Germany. 
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[Sir Evelyn Howell.] 
Greece, Guatemala, Holland, Italy, Ja.pan, Persia, Portugal, Roumania., Siam, 
Sweden, Turkey and Yugo.Slavia have simila.r statutes. Amongst these 
countries, Egypt, Persia and Turkey, all of which have recently crea.ted and 
rather ardent nationalist Governments, have passed measures of this sort 
quite recently. The Persian statute is perhaps interesting. It gives the 
same measure of protection, except in the matter of punishment, t.o the heads 
of foreign States as it does t.o the head of the Persian ·State. The difference 
in punishment is that anyone who libels the head of the Persian State may 
get three years' imprisonment, whereas those who libel a foreign State can 
only get two. But otherwise the protection afforded is the same, and curiously 
enough it is only on condition of reciprocity. In Persia you may, in t.heory, 
write what you may like about t.he head of a foreign St.ate, if the subjects of 
tha.t foreign Ruler are permitted to write what they like about the head of the 
Persian State; but in practice we have seen that the Persian Government does 
not like violent attacks in the press on the heads of any foreign Government. 
It is only comparatively advanced civilised countries which require a measure 
of this sort, because where the power of the executive is wholly undefined, 
as it is in some of the more backward countries, no such law is needed. The 
press can very easily be controlled without it. 

So, Sir, if I may recapitulate, the measure is intended for the protection 
of foreign Rulers and not for t,he Rulers of Indian States. It is not devised for 
the benefit of any part,icular person, but simply to prevent the very real and 
serious danger arising from defamatory attacks on the heads of the States 
which actually adjoin this country. It is a very mild and gentle Bill. It 
does not provide for the taking of securit.y from any press or for its confisca· 
tion, but only for the punishment of the person responsible on a charge of 
defamation when one has been launched under the authority of t.he Governor 
General in Council. It also provides for the impounding and confiscation of 
defamat.ory matter of t,his nature hy order of. the Govornor General and the 
prevention of it.s transmission through the post. The danger, as recent exper-
ience has shown us, the experience which caused us to promulgate the Ordi-
nance last year, is a very real one and the measure provided against it is the 
minimum of protection which it consorts with the dignity of India to provide, 
consonantly with the safeguarding of the light.s of the subject. I can assure 
the House finally on behalf of the Government. that the measure and the 
-powers which it gives will be used with the utmost caution and circumspec-
tion. 

THE HONOURABLE THE PRESIDENT: The question is : 
.. That the Bill to provide against the pUblication of statements likely to prejudice the 

maintenance of friendly relations between His Majesty's Government and the Governments 
of certain foreign States, as passed by the Legislative Assembly, be taken into considera~ 
tion." 

The motion was adopted. 
Clauses 2, 3 a.nd 4 were added to tne Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

Tn HONOUB.A.BLE Sm BROJENDRA MrrrER: I move that the 
Bill, as passed by the Legislative Assembly, be passed. 

The motion was acic.pted. 



SUGAR INDUSTRY (PROTECTION) BILL. 

THE HONOURABLE MR. J. C. B. DRAKE (Commerce Secretary): Sir, I 
move: 

.. That the Bill to provide for the fostering and development of the sugar industry in 
British India, as passed by the Legislative Assembly, be taken into consideration." 

In moving for the consideration of this Bill, Sir, I do not think it is neces-
sary for me to take up a great deal of the time of the House, becaUl;e the Bill 
itself is a very simple measure and partly because of the somewhat unusual 
circumstances which have attended the birth of protection t.o this industry. 
I allude to the facts that the Tariff Board's Report ha!! now been before 1 he 
<'.Olmtry for more than a year, for it was actually published in connection with 
the budget proposals for 1931-32, and that the main proposal made by the 
Tariff Board which was that. a duty of Rs. 7-4-0 per cwt. shculd be imposed 
upon imported sugar, was, at the same time, carried out to this extent that 
a revenue duty was placed on sugar, as Honourable Members are aware. of 
that amount. In these circumstances I propose merely to mention what 
are the most important. features both of t.he Tariff Board's Report upon tmgar 
and of t.he proposals which Government have embodied in the Bill before the 
House. I deal first, very briefly, with the claim to protection which the sugar 
industry was able to establish before the Tariff Board. <\nd in speaking of 
the sugar industry I have to make it clear that this term includes a large range 
of interests and of operations. It; begins from the growing of sugarcane on 
the field, and proceeds through the manufacture of the different kinds of raw 
sugar, such as gUT, up to the manufacture of refined crystalline sugar in factor-
ies. The Tariff Board came to the conclusion that the sugar industry as a 
whole was able to satisfy the conditions laid down by the Indian Fiscal Com-
mission. But they made these reservations--first, that sugar refining, t.aken 
by itself, was unable to satisfy the Fiscal Commission's condition!!. Sugar 
refining by itself might use any material, including imported raw sugar. for 
its purpose. The second reservation was in respect of the manufacture of 
gUT. The Tariff Board found that, strictly speaking, the manufacture of 
gUT would be unable to satisfy the third condition laid down by the Indian 
Fiscal Commission, which is that an industry, in order to qualify fully for 
protection, should be capable of standing eventually against world competi-
tion without any protection at all. What they said about gUT was this, that, 
if the term may be used, it had a very good second-hand claim to protection, 
because upon the manufa.cture of gUT depends to a very great extent the 
prosperity of the cane-growing industry in India. 

Now, while dealing with the question of how far the sugar industry has 
been found capable of satisfying the conditions laid down by the Indian Fiscal 
Commission, it is right to mention one point. The Tariff Board found, in dis-
c:ussing ~he costs of producti~n in India, that at the end of the period of protec-
~I~n w~JCh they were proposmg, the ?O~t?f ma.nu~a.cture of crystalline sugar 
m IndIa would not be higher than It IS m two-thIrds of the sugar-producing 
countries of the world. But there are certain countries in which the cost of 
production of sugar is always likely to be lower than the cost of production 
in India, a.nd one of those countries is Java. Now, as Honourab)e Members 
are no doubt well aware, the greater part of the imports of refined sugar into 
Ind~ comes from Java, so that it is only right to say that Government have-
conSIderable doubt whether, strictly speaking, that third condition of the Fiscal 
Commission is satisfied by the sugar industry in India.. But, Sir, in spite of 

( 341 ) 
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[Mr. J. C •. B •. Drake.] 
that they have no doubt whatever that this measure is a thoroughly sound 
measure and one which they can whole-heartedly commend to the Legislature 
for the main ground upon which it is based is the national importance of the 
cane-growing industry to India. The Tarifi Board, Sir, laid Cuns derable 
Htress upon this point, anti I have no doubt that Honourable Members who are 
interested in the subject have studied those reasons. I might, however, just 
say this, that at a time when we are passing through a period of almost un· 
pa.ralleled depres~ion in prices, and when in the case of most primary com-
moelities, or produce, i~isimpoasible for Government to do anything at all to 
assist the primary producer, a time like. the present does seem 40 be pre-eminent-
ly one in which steps should be taken, if they can be made efiective, to improve 
conditions for the'primary producer. In the case of sugar, what we have is 
a very large market in the country which has in the past been supplied in very 
large meaRure by imports of foreign sugar. When the Tarifi Board reported 
the imports of white sugar were in the neighbourhood of one million tons a 
year and, though, like all other imports, the amount of sugar imported has 
fallen very considerably during the last year or so, that quantity is still very 
considerable. It is then mainly on the ground of the national importance of 
the sugarcane industry in the agricultural economy of India that this measure 
has been placed before the House. The provisions of the Bill are simply design-
ed with the object of ensuring that an adequate demand for sugarcane will 
be maintained in India.' 

Now, I pass, Sir, to the actual recommendations made by the Tarifi Board 
and to the proposals which areemboiied in this Bill. What the Tariff Board 
actually recommended was that protection should be given to the sugar industry 
for a period of 15 years and that that protection should be given entirely by 
means of a duty on imported sugar. The Board proposed that the duty should 
be fixed at Rs. 7-4-0 a cwt. for the first seven years of the protective period and 
at Rs. 6-4-0 a cwt., one rupee lower, for the remaining period ,and that that duty 
should apply to all grades of sugar. In addition, the Board thought it would 
be necessary for the Governor .General in Council to take power to increase the 
duty whenever the market price in Calcutta, without duty, fell below Rs. 4 
a maund. The Board then made certain subsidiary recommendations, the 
first of which was that a sum of ten lakhs of rupees should be given by Govern. 
ment annually for research and development in connection with the sugar 
industry. It further proposed that Government should take power to call 
for such returns as they thought necessary from the owners of sugar factories 
relating to their production of sugar; and, lastly, recommended that sugar 
factories should be required by Government to post in conspicuous places in·· 
formation relating to the rates paid by them for sugarcane. That was a 
measure intended to benefit the grower of cane. 

The decisions which Government took on those recommendations followed 
very closely the recommendations themselves but there are slight variations. 
Dealing first with the protective period, Government entirely agreed with the 
Tarifi Board that in the oase of an industry of this kind, which includes the 
production of a field crop, the period of protection must be a long one. The 
soheme upon which the proposals are based depends very largely upon im-
proved types of cane, such as are being evolved by research, being introduced 
throughout the sugarcane areas of India; not always the same type of cane 
but that type of cane 'which is found suitable for each locality; and also, if 
the whole of the market is to be supplied by Indian sugar, it is clearly neces-
sary for the total acreage under sugar to be increased. Well, that, Sir, is bound 
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to take a long time. On the other hand, Government f~l.t that to fix one ra~e 
-of" duty for a period of 14 or 15 years wo~ld not be a wIse step .. The d~~y IS 
being fixed at a time of profound depreSSIOn and when economIC conditIOns 
and exchanges are upset and disturbed. Government though.t, theref?re, 
that the best course would be to fix the rate of duty for some mtermedlate 
period, and the problem was how to do that and at the same time to give 
the necessary assurance that this industry would be protected for the total 
period recommended by the Bo~rd, 'Y1ich wa~ 15 years. The step the! have 
taken to reconcile those two obJects IS shown m the Preamble to the BIll and 
in clauses 3 and 4. In the Preamble a declaration is made that the intention 
of the Bill is to provide for the fosteIingand development of the sugar industry 
for the period ending on the 31st day of March, 11146, that is, for a period of 
14 ye~8 from now. or for one of 15 years if you count from the time that this 
higher"duty was imposed upon sugar. And clause 2 provides that the amend-
ment made by sub-section (1). that is the fixing of the duty at the rates that 
I have mentioned, should take effect up to the 31st March. 1938. Clause 3 
provides that just before the expiry of that peIiod an inquiry shall be held. 
not into the question whether protection should be continued-that is 
settled. by the Bill-but to what extent protection should be continued. 

Then. Sir. I shall refer briefly to the proposal made by the Tariff Board 
that power should be taken to impose an ad.<1itional duty in certain circum-
stances. That provision has been made in a somewhat different fOIm in the 
Bill. It was felt by Government that the proposal in the teJms in which it 
was made by the Tariff Board was rather too rigid, whereas Government have 
already in the Indian Tariff Act a provision of that nature which was imported 
into the Act in the interests of the steel industry in 1927. In clause 4, there-
fore, they have embodied a provision which enables the Governor General in 
Council to increase the duty after inquir y if he thinks it necessary to do so 
in order to restore--for that is really the effect of the provision-to restore 
the amount of protection which was originally intended to be given by the 
measure. 

The other recommendations of the Tariff Board, regardiIIg the submission 
of returns to Government and regardiIIg the posting of notices giving informa-
tion regarding the prices paid for cane, have been embodied in the Bill. As 
regards the Schedule to the Bill, the only opcrative -part iII regard to sugar is 
amendment number 2, the effect of which, as Honourable Members will see, 
ia to remove sugar from the revenue palt of the tariff and place it iII Part VII, 
which is the protective part of the tariff. The other amendments made in 
this Schedule are merely consequential, and, iII particular, the references to 
matches and splirIts may be disregarded by Honourable Members as having 
nothiIIg to do with the measure before the House. 

Now, Sir, there is only one word more I should like to say before I sit 
·down and that is in regard to the recommendation made by the Tariff Board, 
to which I have alluded, that a large sum of money should be made available 
every year by Government for development and research in connection with 
the sugar industry. AI> rega.rds this recommendation, Government under-
stand tha.t the Imperial Council of Agricultural Research are actually sufficient-
ly in funds at present to be able to carry out the schemes which have already 
received final approval. Those funds, I understand. will carry them on for 
one more year but, if after March, 1933, the Council is not given further grants, 
it will be necessary for it to curtail its programme in certain directions. On 
that point I can say this on behalf of Government. Tbey fully agree with the 
views expressed by the Select Committee on this Bill in regard to the great 
necessity of seeing that the sugar iIIdustry is not starved of funds for the 
purpose of research and development, and they hope that it will be possible 
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next year and in succeeding years to grant funds to the Imperial Council of 
Agricultural Research which will enable it to carry into effect such schemes for 
development and research in connection with the sugar industry as have been 
fully approved. The intention is to make such grants if the financial situation 
permits of this being done. 

I think, Sir, that is all I need say on the subject of the Bill. It is one 
in which I have no doubt a great deal of interest is taken by Members of the 
House as well as by the country at large, and Government believe that, in the 
provisions of this Bill, they have produced as complete a measure as it is possible 
to devise for the adequate protection of this industry. Sir, I move. 

THE HONOURABLE MR. SATYENDRA CHANDRA GHOSH M..\ULIK 
(West Bengal: Non-Muhammadan): Sir, when I rise to oppose this Bill~ 
it must not be supposed for a moment that I decry the principle of protection 
when it is extended to a nascent or struggling industry. But why J oppose 
this Bill is because I do not fall in with all the propositions that are set forth 
therein. I would have heartily supported it if I had felt sure that the protec-
tion would really endure to the entire benefit of the country. But as brought 
up before this House the Bill intends to protect the capitalists and leaves the 
actual cane· growers in the lurch. This is one of the great gaps in the Bill 
which impels me to withdraw my sympathy from it ahogether. Sir, there 
are several considerations which should weigh with us before this measure is 
rushed through. FirRt, Sir, the sterling having gone off the gold standard, 
the prices of machinery for the equipment of up to date sugar factories in India 
have censeqnently gone up by about 20 per cent. To this is to be added 10 
per cent. customs duty on foreign machinery imposed last, year by the Govern-
ment. The cost of plant and machinery has, therefore, increased at least 
by 30 per cent. since the Tariff Board repurted on the development of the 
indigen~us sugar indulltry. It. stands to reason, therefore, that few industrial. 
ists will come forward to start a new venture unless t,hey are assured of a fair 
return on their investment and that for a fairly long period. The proposed 
period of seven years is thus insufficient to attract the capital necessary forthe 
development of the sugar industry. Sir, as the Government has recently 
lowered the taxable minimum of income-tax, small invelltors will naturally 
take into account that factor in putting forth their cash cn new sugar concerns. 
This is also another deterrent factor in the scheme. In these circumstances 
the proposed Bill fails to restore confidence alike in the minds of capitalists 
and investors as both will be uncertain whether the Government would after 
the expiry of seven years continue the protection or whittle it down or scrap 
it alt.ogether. 

Secondly, Sir, by increasing the import duty on sugar gradually from 
5 per cent. to 175 per cent. t,he Government have secured for themselves, on 
the plea of protection, a licence to tax the people for seven years on an article 
of daily food fetching aDyincome of 10 crores or 80 for the purpose of revenue. 
But from the budget speech of the Honourable the Finance Member we find 
that the expected revenue on foreign sugar is showing distinct signs of decline. 
The reason for such deterioration is not far to seek. In the dire grip of the 
money-famine through which the people are passing they have perforce turned 
to cheaper substitutes and have curtailed their sugar consumption in various 
ways. I have information from Bengal that in some of the eastern districts, 
owing to the rise in the price of sugar, people are abjuring alI sorts of sweets 
prepared from sugar in their feasts and religious observances. 
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Thirdly, lSir, we must all bear in mind t.hat the leading sugar. producing 
count.ries have recently entered into an agreement to stabilise the price of 
sugar and have also agreed in furtherance of that purpose to a scheme known 
as the Chadbourne scheme to restrict the production and export of each sugar. 
producing country for a certain period. The implications of such a scheme 
must not be lost sight of. Then there is Java which with her most efficient 
sugar factories and enormous financial resources will continue to dump her 
production into India in vast. quantities at abnormally low prices with a view 
to kill ultimately the indigenous industry. Another important factor which 
also needs our attention is the Russian production which has already continued 
to flow into our Indian markets in large quantities at very cheap prices. All 
these factors contribute to militate against the revival of the Indian industry 
amidst unfavourable local conditions. 

Fourthly, Sir, as the financial, industrial and agricultural outlook ofthe 
country is getting worse day by day, it does not entitle us just at present to 
commit the country to the proposed protection measure. 

Lastly, Sit·, what safeguard has been promised in the Bill to protect the 
industry from the aggression of the foreign capitalists? I am reliably informed 
that in view of the protection, foreign sugar capitalists have already sen~ 
their emissaries to this country t.o interest Indian capitalist.il to open benam. 
sugar factories in order t.o capture within the country it sell the sugal· industry 
with t.he ultimate object of frustrating the much-wanted protection. In view 
of all that I have already stated it will be prudent on onr part in the present 
conditions of the country if we can shelve and throw aside the Bill and wait 
till the enhanced duty on machinery i~withdrawn, gold standard once more 
stabilised, and financial and agricultural prospects have brightened up. Let 
us not cow·t disaster by rushing through the measure in hot haste anJdst 
such dismal beginnings. Sir, I oppose the Bill. 

THE HONOURABJ,E RAJA BIJOY SING DUDHORIA OF AZIMGANJ 
(Bengal: Nominated Non.Official): Sir, I congratulate the Government for 
bringing this Bill which I think is t.he t.hird protective Bill for the fOl:itering 
a.nd development of some of the Indian industries for the manufacture of which 
sh;e has got abundant raw materials. I hope for the day, when these indust.ries, 
will be well developed to compete with foreign markets and will be able to 
export her finished products to foreign countries. Sugar is an every-day 
necessity and as such India will not have to find markets for this commodity. 
There was a time when the Indian masses consumed very little sugar, rather, 
on the contrary, they used to consume the indigenous product called gUT. 
With the advance of the times and theinfiuence of West em education sugar 
has become one of the necessaries of India's life for which she is at present 
solely dependent on foreign manufacturers. The Java manufacturers, finding 
that a large number of people use gUT, started importing a cheaper quality gur 
from that country to kill the indigenous industry for its manufacture. I 
would not have been surprised, if the present state of things continued for 
a few more years if the Indian masses had taken to Java guT which is cheaper. 
In these da.ys of industrial development India ill lagging behind, though she 
abounds in raw materialS" for the manufacture of various finiJolhed products. 
I am glad that, the Government in this case has acted with foresight and imagi-
nation and has the courage to belie the statement that the present bureau. 
cracy is too wooden. Rather on the contl'ary, they have.proved by their action 
that India has really Dominion_Status in. action. Before concluding I would 
like to bring to the notice of t.he Qovenune~ tbat simply by the PasBing of 
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this Bill their responsibility does not cease. An infant industry which is to be 
nurtured into maturity requiretl mult~arious assistance during its infancy . 

. One such assistance required is the help to the manufacturers by giving them 
concessional rates of railway freight and swift carriage for moving their heavy 
machinery from ports to the places of such manufacture. I understand that 
such concessional rates of freight were being given to such manufacturers 
but in the name of retrenchment some of the railways have stopped this con· 
-cession. Sir, if that be a fact it will be a great hanuica p and will work adversely 
.on those who are being refused such concessions. I would request Gover:n. 
ment to look into this matter Gf concessions. 

Sir, the Tariff Board in its findings have stated that the nearer the raw 
ma.terials to a manufactory of sugar the greater is the quantity of sugar derived 
from such sugarcanes. They further stated that the greater the time taken 
ior the delivery of sugarcanes from the fields to the manufactory the lesser is 
the quantity of sucrose obtained from them. Consequently every sugar 
manufactory should have cultivable lands around it for the growing of sugar· 
cane and Government should, therefore, provide metalled roads in these 
fields for the easy carriage of canes from the farthest cane-growing field to the 
manufactory by means of motor transport or feeder railways. Lastly, Sir, 
nothing has been suggested for giving facilities to the cultivator of sugarcanes. 
I would, therefore, suggest that a system of bounty should also be introduced 
for sugarcane growers according to the quantity and quality of cane grown. 
Government should take suitable measures to give them irrigation facilities 
as well as demonstrations of growing superior canes so that they can get better 
prices and, at the same time, the manufacturer will not lose by paying higher 
prices for canes as a smaller quantity of good canes will produce a. larger quan' 
tity of sugar. 

With these few remarks I support the Bill whole-heartedly and I once 
more congratulate the Government for bringing this Bill before the House. 

THE HONOURABLE RAI BAHAD{;R LALA JAGDISH PRASAD (United 
Provinces Northern: Non.Muhammadan): ~ir, I give my whole-hearted 
Bupportto this Bill. I am sorry to find that my Honourable friend Mr. Ghosh 
Maulik ha.s opposed this important measure. But after hearing his speech 
I am constrained to say that some of the reasons which he has given to oppose 
the measure afford all the more justification for the levy by the Government 
of a protective duty on the import of foreign sugar. The sugar industry in 
India, Sir, is still in its infancy and it is very necessary that it should be protect. 
ed against foreign competition. All important countries at one stage or the 
other imposed heavy embargoes on foreign imports of sugar in order to en· 
courage their own indigenous produce of sugar and with a view to be self· 
dependent so far as this important article of food was concerned. In order 
to give an idea as to what protective duties other sugarcane countries have 
imposed on sugar the following figures will be found interesting : 

Rs. a. p. 
Great Britain . ' .. 511 6 permaund.· 
United States . ,. o' 6 0 0 
Gennany. " 7 3 0 
France . ,- .. 7 8 0 percwt. 
South Africa .... .- .- e' 4 6 0 permaund. 
Austria. .... e' .. • 6 0 0 • • 
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And Australia has placed a complete embargo Or! foreign sugar. Sir, as was 
admitted by the Indian Sugar Commjt~ee of 1920, India nt .one time used not 
only to supply its own needs in the mE.ttel of srgal plodt:ctlOn blit also had a 
great expOlt trade in this commodity. Bd owing to want of encomagement 
:and assu,tance by the State until the y( &r 1923-when, as a result of the 1 ~om
mendations of the Indian Fiscal Comn.ission, the Govel nment was con.mltted 
to a. policy of discriminating protection-the sLgar industIY in Ind.ia could not 
withstand the organised fOleign comp€tition Gf Java and Ewopean st;gar 
producels who, with their organised atten.pts, implOvcd methods and better 
facilities dumped their sugar on the Inuian mal ket at vei y low plices •. The 
Government of India did not give their sedous consiciel ation for the impJOve-
ment of the sugar industry until some time ago, while in other C01.;ntl ies it has 
always been regarded as one of the key industJies of national importance, 
with t.he result that the sugar industry in India continued to have a precarious 
existence. At last the Imperial Council of Agricultural Research with its 
Sugar Committee took up the question of this industry in right earnest and 
emphasised on the Government the urgent necessity of referring the question 
of sugar industry for investigation by the Tariff Board in the interest of as 
large a population as 20 million people who are directly interested in sugar-
cane growing, in order to finel out if a case for protection existed for the sugltr 
industry in India. The Tariff Board submitted its report early last year and 
found that the Indian sugar industry fully fulfilled all the conditions that 
the Fiscal Commission laid down for the grant of protection. In this con-
Bection I would invite the attention of the House to an extract from the rele-
vant paragraph of the Tariff Board's Report making out a case for protection 
of the sugar industry in India. Says the Tariff BoaJd : 

.. It is necessary on general agricultural grounds to maintain or increase the area under 
.cane and to secure this end an outlet must be pI'ovided for surplus cane. Unless steps are 
taken in this direction. a serious crisis must result in the gttr industry BS the result of over~ 
production, great hardship will be caused to the eulth"ators, while agricultwe in general 
will receive a severe blow. Finally. cane is the only import.ant sgricultural product the 
price of which is not determined by world conditions, and Government therefore has it in 
its power at t.his time of severe agricultural depression to afford substantial 888istance to 
the agricultural classes by protecting the sugar industry". 

Sir, the sugar industry in the matter of protection stands on quite a different 
12 No footing from the industries which had hitherto been given 

ON. protection by the Legislature. This industry, unlike other 
industries which are generally confined to a few individual firms, seeks to benefit 
a huge population, both agricultural and industrial, without imposing any 
great burden on the poor class of consumers, because the evidence before the 
Tariff Board clearly showed that white sugar is mainly used by the well-to-do 
classes,.the midd~e classes use about half .sugar and .half gUT and the poorer 
.cla~ses In the maIn use gUT, and as there IS no relatIOn between the price of 
whIte ~ugar and gUT t~e poorer. classes will ~ardly suffer by the levy of the 
protectlve duty. In thIS connectIon the followmg remarks of the Tariff Board 
deserve specia.l attention : 

" We believe we are justified in assuming therefore that the agriculturists, who are the 
poorest as well as the largest class in India. will incur very little if any additional expendi-
ture as a re~t of the protective duty on sugar. On the other hand, the gsin which will 
aoorne to Bgrluulture from the extension of white sugar factories. the exclusion of foreign 
sugar ~nd the prevention of the manufacture of imit-ation or adulterated gur, should far 
-outweigh .a.ny disadvantage resulting from an increase in the price of imported sugar above 
th~ prevailing low levels. The duty will we believe be borne in the main by the urban popu-
JatlOn, but even here the incidence of taxation will be higher per head. in the case of the 
well-to.c;to and middle clll8S8s. It may also be pointed out that heretofore, on balance, the 
~n unpOlled by the adoption 01.& system of protection has t:-n bo..'"Ile by the agricul-
turists for the benefit of the urban industrial population. This is t.he firBt occasion on which 
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proposals for protection will be of direct advantage to the rural classes, both agricult~s 
and labourers, and there is therefore perhaps a rougb justice about the JIl'oposals which 
should appeal to the unbiased observer". . 

In the face of these weighty observations of the Tariff Board I think there 
need be no misgivings about the utility of the proposed measure, and the bogey 
of the interests of the consumers being adversely affected by this Bill shoul~ 
not in my humble opinion deter the House from doing its duty by the agrI-
culturist who is the backbone of the country and the industrialist whose 
coming more and more into the field is a desideratum in India. 

Sir, there is one important point to which the Honourable Mr. Ghosh 
Maulik made a reference in his speech. It is the danger of foreigners taking 
advantage of the tariff wall to establish sugar factories in India to the dis· 
advantage of Indian interests. In this connection I must say that the Govern-
ment of India should carefully watch any developments in this direction with 
a. view to considering whether any action should be taken to prevent control 
of the industry from falling into foreign hands. 

Sir, I strongly support the measure and hope that the House will pass 
it. 

THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE (~ast. 
Bengal: Non·Muhammadan): Sir, the main purpose of this Bill is to provide 
for the fostering and development of the sugar industry in British India. There 
was a time in our country, Sir, when she was not only self·dependent in respect· 
of supplying her own need but also had a considerable export trade in sugar; 
but owing to want of state· aid and encouragement by way of any protective 
duty on sugar till 1916, the SLigar industry in India became crippled and had 
such a miserable decline that the Indian market was practically monopolised 
by foreign, especially Ja.va, sugar which was sold at a very low price. From. 
1916, when the unsatisfactory financial condition of Government compelled 
them to impose a duty on imported sugar, this duty had to be increased year 
by yea.r from 5 per cent. to 25 per cent. ad valorem in 1925-26 and to a specific 
duty of Rs. 3-4-9 pies per maund in 1926-27 to Rs. 5-2-10 pies in 1931-32. The· 
history of the sugar industry in India is not perhaps unknown to you, Sft, 
a.nd the Honourable Members of this House and I need not take up your time 
by repeating it or quoting chapter and verse from either the Report of the 
Indian Sugar Committee of 1920 or that of the Tariff Board who have recom-
mended the levy of a protective duty on sugar. Sir, I am an out and out pro-
tectionist and when I realise that the proposed protection is mainly in the 
interest of the Indian sugar industry and the cultivation of sugarcane I gladly 
welcome this measure for protection. But I would suggest that Government 
should exercise control over the prices as I am afraid this duty may lead to 
unsorupulous profiteering by wholesale as well as retail dealers in the country. 
In this connection, Sir, I would further suggest tha.t Government should en· 
lighten the Central Legislature with their annual reports regarding the progress 
and development of the sugar industry in India and how far they have given 
effect to the recommendations of the Tariff Board in respect of research work 
done by the Imperial Council of Agricultural Research and the money spent 
for that purpose. In a country like India, Sir, protective duty on a certain 
oommodity sometimes lures foreign capitalists to set up factories and conaerns 
here and I am afraid foreign interests may take advantage of this tariff on 
sugar which is an important article of food and may establish sugar factories 
here to the great disadvantage of and detriment to the interests of the Indian 
produoers. This a.spect of this Bill should engage the serious consideration 
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of Government and means must be found by them to check the inflow of foreign 
.capital into India, es~ecia~y in the matter of sugar factori.es ; other~, the 
ma.in purpose of the Bill will surely be defeated4lnd the Ind18.n sugar mdustry 
may fall into the hands of foreigners like the match industry in India. 

With these few suggestions, Sir, I should like to support the passage of 
the Bill and resume my seat. 

THE H<>NOURABLE MR. ABU ABDULI.AH SYED HUSSAIN IMAM 
(Bihar and Orissa: Muhammadan): Sir, in rising to support this Bill !wish 
to point out that, as is well known to t,he House, I am not in favour uf pro· 
tection in general. I give my support to this measnre of protection because 
I find that it will help the labourer more than the capitalist. In other industries 
this is not the case. A point. made by certain of my Honourable friends is that 
probably this protection will attract capitalists and outsiders who will come 
a.nd establish the sugar industry in India. It might be a bad thing from the 
iadustriaIi;!ts' point of view, but from the agriculturists' point of view it will 
be quite welcome, because we have sufficient raw material not only for the 
present number of factories, but even double and treble the number of factories 
could very well be supplied with raw material. And if the capital comes from 
abroad it will absorb only a cert.ain part of the profits and a larger amount of 
profit which will accrue from the development of the sugar industry will remain 
in India in the form of prices paid to the agriculturist and labour charges. 
Sir, a very good suggeiltion has been made by my Honourable friend, Mr. 
Ghosh MauIik, and I specially recommend it to the attention of the Govern. 
ment, although it did not come in so many words but I think he will be 
_tisfied if Government follow the line he suggested with which I also agree. 

The Tariff Board recommended t.hat t,here should be an outlay of 
Rs. 10,00,000 on agricultural research. The Government in the present 
financial stringency cannot find that sum, but the leaRt t,hey could do would be 
to make the sugar machinery coming from outside India dutv·free. This is a 
measure for which t.hey do not require any legislative sanction. They can do 
it by execu~ive order and it will be hailed ~y .8011 Indians as a genuine effort 
.on the part of the Government t.o foster thIS Industry. The great mistrust 
which is generally produced in India on account of protective duty is, that the 
Government want to fill their {'.offers, and it is in the guise of protective duty 
that they come up to the Indian Legislature to get their support. I think 
if the Government find it possible to let go a few thousands at times-it will 
not be m:>re than a. lakh of rupees or so in the year--it will not cause a grea.t 
a.mount of inconvenience but it will give proof of a genuine desire on the part 
of Government to foster Indian industries. Sir, in fact the without duty 
Java. sugar landed cost in Calcutta oomes to somet;hing like Rs. llO a ton and 
the dutyto Rs. 145 a ton. This shows the great handicap that must be placed 
on Java sugar to better the position of India in the sugar industry, inasmuch 
as it shows that more than a lOOper cent. dutyisl'equiredto foster the industry. 
The reason why we have got to impose such a. high rate of duty is that 
Indian sugar is not as good as it might be and it is more towards the a.gricul. 
tural side of this industry that t.he aitention of the Government should be drawn 
than to the manufacturing side. It is very essential that material hcl.p should 
be given and every effort should be made to improve the quality of sugarcane 
grown in India and then and only then can we hope to establish the sugar 
industry on a Bound basis. If w:e go on giving protection, it does not matter 
for how long, unless we improve the quality of the sugarcane we cannot es-
tablish the sugarcane iudustryin India. It. is because Java iq very fortunate 
in having 8. good quality of sugarcane that the cost of production is amaD. 
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It is wellknown that the labour cost in India is very low. We have got natural' 
advantagefl, but eVl:!ry a.dvant~e is set at naught by the poor quality of the~ 
sugarcane and i~· i~ therefore that I draw the a",tention of the Government to 
do some~hing Bubsljantial, and not met'elv lip service, as far as the agricultural 
aspects of t,he sugar industry is concerned. 

Wit.h these few words, Sir,l support this motion . 
• 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB (Punjab: 
Non-MuhammadlJ.u): Sir, I rise to suppor~ the BiH and as this matt·erhas 
been dealt with in detail bv many Honourable Members of this House I need 
not take up the time of t:he Co{xncil. The only point which I want t.o put 
forwat-d is tha.t the life of the Bill has not. been made long enough. And I 
think, Sir, that those people who are intending to put, up new sugar fac i ories 
are feeling rather reluctant on this point as to when t.his protect.ion will end. 
Wi':,h these few remarks, Sir, I support, the Bill and wish tha.t as long as pro.' 
tect,ion is necessary in the inter~ts of the Indian industry it will be maintained 
and kept up. 

THE HONOURABLE MR. J. C. B. DRAKE: Sir, in view of thegenel'al 
8\lpport which this measure has received at t,he hands of t.he House there is 
very litt,le t.hat I wish to say. The speech which my Honourable friend Mr. 
Ghosh Maulik made has, 1 think, been answered to a very larl1;e ext·en+, by the 
very intel'estin~ speech which we heard from the Honourable Rai Rahadur 
L!Lla Jagdi~h Prasad. Perhaps I mi!:(ht. be permit,ted to say t.ha~ I found the 
arguments which my Honollrable friend Mr. Ghosh Maulik U!led in places a 
li'tle Belf.contradic~ory. He began, I think, by saying that one of hisob. 
jectionstothe measure wast,ha', it was designed in t.he in~··erests oft he ca'Pi~alist 
ra';her than in those of the grower of SU!!;/Lrcane. Rut lie immediately went 
on to say tha~ wi'h a measure ofthis kind he was afr/Lid that capFal would not 
be a'tract,ed. But., Sir, I need no'· dwell on thai-, point, and I shall paRS on to 
what, fell from my Honourable friend Raja Bijoy Sing Dlldhoria.. He, Sir, 
asked especially t.ha+, the question of railway concessions for t.he sugar indust.ry 
might be t,aken int·o con~idera!ion by Government,. All I can say about that, 
Sir, is t.ha,+., as is usual, if the in+,ere;;ls concerned approach the Agents of the 
Railways which carry the machinery or t,heir produce, I am qui'e sure tha+ due 
attention will be paid to any representa1 ions that are made. He also referred, 
Sir, to the que3t,ion whet.herit would not be possible for a bounty to be given in 
some form to the growers or 'Producers of sugar. ThH,+" Sir, was .. point that 
was examined bv the Tariff Board and it. had to be dismissed becanse, quite 
obviously, for administra+ive rea~ons the grant. of a bounty on the production 
of su!!;ar is really out of t,he ques~ion. It. would be imp'Jssihle for any a!!;ency 
that Government might devise t.o keep a check on t.he amoun+ of cane produced 
by every grower or producer. Then, Sir, my Honourable friend Mr. Banerjee 
referred t,o two points. One was the ques'ion of receiving reuor's annually 
about the progress made in sugar produc~ion and al:-o in l'e~earch and develop. 
ment in canneci-,ion wi' h the sugar indus'l'v. That, Sir, was l\ point, par!.iC'ularly 
noticed by the Selec+, CommN·ee on t,he Bill, which made a defini'e recommenda-
tion that an annual report should be presented to the Legi~la~·ure showing t.he 
amount expended on and the progress made in research aufi dovelopment. 
I have no doubt. t,hat t,hat recommendat.ion will he given due sAt·ent ion by the 
Government. The other point that was raised bymy Honourable friend Mr. 
Banerjee, and also by other speakers. was the question whether there was .. 
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real danger of foreign interests coming in and establUlhing factorie!! behind f·he 
tariff wall to the det.riment of the Indian indw::try. That point. also, Sir, was 
very carefully considered in t.he Select Committee and they decided finally to 
make It recommendation in their report which is to the effect that in view of 
fears which have been expressed that interests outside the British Empire 
might take advantage of the tariff wall to establish factories to the detriment 
of Indian interests the Governor General in Council should watch any develop-
ment·s in this direction with a view to considering whether any action should 
be taken to prevent the control of the industry, or any considerable part of it, 
from falling int.o foreign hands. That., Sir, like the other recommendations 
win be given the closest attention hy Government. 

One other matt.er which perhaps I might mention very briefly is the request 
made by the Honourable Mr. Ghosh Maulik, and repeated by my Honourable-
friend Mr. Hussain Imam, that imports of sugar ma.chinery should be admitted 
free of duty. Well, Sir, I am afraid t.hat I can give no promise in that direc-
tion, par:icularly in the abl'lence of my Honourahle friend Mr. BraJne who I 
am sure would have a· good dea.! to say about it. But I should like to call the 
atten~ ion of the House to the fact that protection is being afforded on a generous 
scale t(. the sugar indust.ry and at'tually at t.he present moment, while there is 
this duty upon machinery, thert" is also a surcharge on t.he reVl'nue duty upon 
sugar which operates lmtil the 31st March, 1933. I think, Sir, that there is 
nothing else that I need !:lay. 

THE HO:SOUR.l..BLE THE PRESIDENT: The question is : 
.. That the Bill to provide for the fostering and development of the sugar industry in 

British India. as passed by the Legislative Assembly. be taken into consideration." 

The motion was u.d()pt~d. 
Clauses 2. 3, 4, 5 and (1 were added to the Bill. 
The Schedule was added t,o the Bill. 
ClauE'e I was added to the Bill. 
The Title and Preamhle. were added to the Bill. 

THE HONOURABLE MR. J. C. B. DRAKE: Sir, I move tha.t the Bill. as 
passed hythe Legislative A'Isembly, he passed . 

• The motion was adopted. 

INDIAN Am. FORCE BILL. 

THE HONOUR.\.BLE MIt. G. R. F. TQTTENHAM (Army Secretary): 
Sir. I beg to move: 

.. That the Bill to provide for the administr&tion and discipline of the Indian Air Force . 
as passed by t·he Legislative Assembly, be taken into consideration." • 

At the outset. Sir, may I express to t.he HOURe the personal regret of His 
Excellency t·he Commandt',f-in-Chief that he has been unable to l>e present 
to-day to take charge of t,his Bill. His Excellency had hoped to do so but he 
had to ltl&ve Delhi some days ago on an extended tour, and for one re~on and 
another it proved impOll8ible for this Bill to reach this House before he left. 
I am Buretbat no one regrets more tban His Excellency himselfths.t this should _ 
be the case. 
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As to the Bill itself, Sir, I do not think I need detain lihe House for any 

length of time or tha.t Honourable Membert! will expect from me any elaborate 
exposition of its provisions. An Act of the Indian Legislature is necest!ary 
in order to bring into existence a.n Indian Air Force and to provide for its 
administra.tbn, discipline and control. The measure is therefore one of con-
siderable importance. Indeed it marks a definite stage in the history of the 
defence of India. The Bill also contains a large number of claUSell. On the 
other hand, it does not contain anything that is either novel or experimental 
in characte!'. It simply presentt! in a self-contained and in as !:simple a form as 
possible the normal provisions of a disciplinary Act such as is applied to any 
a.rm of His Majesty's Forces; and, as the Statement of Objects and Reasons 
will show, it is based almost exclusively on t,he existing provL"Iions of the 
British Air Force Act or the Indian Army Act. The Bill was drafted in 
the first in."Itance with a great deal of care and labour hy a process of selection 
from these two sources, so as to adapt them to the purposes of an Indian Ail" 
Force. Subsequently it received at the handt! ofthe Select Committee further 
detailed and careful scrutinv, as a result of which a few minor amendments 
were made and the wording" of section 9 was amplified to make it clear t.hat 
enrolment in the Indian Air Force should be confined to genuine Indian citizens. 
The Bill as so amended was passed by the Legislative Assembly without 
hesitation, and it has therefore reached t.his HOllse in a form in which I think I 
can confidently recommend its acceptance. 

Sir, I move. 

THE HONOURABLE RAI BAHADUR LALA JAGDISH PRASAD (United 
Provinces Northern: Non-Muhammadan): Sir, if I rise to speak onthis 
Bill I do so with the object of entering my protest against the attitude of the 
Government as t.o the manner in which recruitment for the Indian Air Force 
is to be made in future. In the Statement of Objects and Reasons appended 
to the Bill I find the following passage: 

.. The personnel of the Indian Air Force will very largely be drawn from the classes 
which now furnish recruits to the Indian Anny. etc." 

Now, Sir, the House I am sure is well aware that Indian public opinion 
has never reconciled it; self to the practice f.)llowed by the Government of ma.kiD.g 
recruitment for the Indian Army from some specially privileged classes to the 
exclusion of certain other clastles. It. has been the public demand all along that 
recruits to the Indian Army should be drawn from every section of the com-
munity. But. the Government ha."1 up till now persistently ignored this demand. 
Now it seems that the practice of certain special classes alone furnishing recruits 
to the IndiaJl ~o\rmy is not going to stop here but is being carried to recruitment 
for t,he Indian Air Force as well. This principle, Sir, to my mind is highly 
objectionable and does not augur well for the future of this great undertaking. 
The virus of separation on the basis of castes and creeds is a.lready eating into 
the vitals ofthis great country, why accentuate public dissatisfaction and dis-
trutlt by carrying the policy of diffenmtiation mother to t.he case of this newly 
born enterpritle ~ Sir, the Indian Air Force has a bright future before it,and 
I am strongly of opinion that the pel'tlonnel of the Force should be drawn from 
all classes irrespective of caste, creed or colour, and t..bere should be no restric-
tions whatsoever imposed upon a.ny classes in the ma.tter of recruitment to it. 
I hope, Sir, that my suggestion, very reasouable as if; h, will commend itself 
to the Government. 
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(Biha.r and Orisl!a: Muhammadan): Sir, I also rue to spt:ak on this Bill wit.h 
a. view to informing the Government that we a.re not satisfied with what the 
Government have up till now done in regard to the Air Force. It has probably 
&leaped the attention of most of the Members that this Bill is for an Indian 
Air Force, and not for the Royal Air Force. Thil! distinction is very essent.ial' 
to remember, if we want to understand the extent to which this Act will be 
applicable. 'While we spent R8. 2,46,00,000 on the Royal Air Force in t.he year 
1930-31, the magnificent sum of Rs. 24,000 was spent on the Indian Air Force 
in the year just completed. This big and lengthy Bill has been brought in to 
affect only that part of our Budget in the Air F .)rce Department which is known 
as the Indian Air Force. What we want is not the Indianisatio>n of a solitary 
unit of the Royal Ail' Force; we wish that Indianisation should proceed in an 
effective way, so that in a short and definite period we might have an Indian 
Air Force. That principle, which hILS been very many times condemned, and 
is known as the 8-unit scheme in the Army, is going to be perpetrated in the Air 
Force ,&8 well. We are promised that we will have a wing or a squadron-
I do not know the technical term-which will be known as the Indian Air 
Force. There are only five Indian officers who are coming forward at the t.ail 
end of this year. At this moment we cannot oppose the passa.ge of this Bill, 
but we can appeal to the Government to expedite the process uf Indi~at ion 
and aJso to take away the cont.rol of the War Office. I am informed-I am 
lIubject to correction by the Honourable Member-that the Royal Air Force is 
not subject to the Army Member. Is it. a fact 1 We tlhould like our unit t.o 
be under the control of t.he Army Member of the Executive Council of the 
Governor General. As it is, the control of the War Office cannot be in the 
interests of India. However strong the difference of opinion might be among 
us and the Members of the Treasury Benohes, at least they a.re better, and for 
our purposes more friendly, than we could ever expect the War Office to be. 
Therefore, Sir, I support this Bill, but I bring these facts to the notice of the 
Government for redress. 

THE HONOURABLE R..u BAlIADUR LALA RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, I should like the Honourable the Army Secretary 
to kindly inform this House whether this Indian Air Force and the Royal Air 
Force will have &. common cadre and whether they will be part and paroel of 
the Royal Air Force in India.. I fully support the points raised by my 
Honourable friend Rai Bahadur Lala Jagdish Prasad as far as recruitment to 
the Air Force is conoerned; and I should also like the Honourable the Army 
Secretar), to enunciate the policy of the Government so far as recruitment to the 
Air Force is concerned. I would also like to know, Sir, why the Air Force 
officers have not been put under the orders of the District Commanders. That 
is a novel departure and I should like to know the reason which led Govern-
ment to make these officers independent of the District Commanders. Then, 
Sir, another point on which I want to lay stre88 is that the number of officers 
recruited in the Air Force yearly should be such as to make the Indian Force 
a.ll Indian at least during the next 10 years. With these remarks, I support 
the Bill. 

THE HONOUlWlLE Mlt. G. R. F. TOTTENHAM: Sir, I hope the House 
will forgive me if I give somewhat unsa.tisfactory answers to various points 
that have been raised in the debate to-day. I only took charge of my office 
yesterday and I do not think I ca.n be expected to have such a complete 
knowledge of the questions as I may hope to acquire in a few months' time. 



COUNCIL OF S'fATIL • (6TH AnD. 1982. .. 
[Mr. G. B. 'F. Tottenham.] 

There is one point, however, which was raised by several speakers regarding 
recruitment to the new Force, based on a passage in the Statement of Objects 
and Reasons, from which it appears that Honourable Members have received 
the impression that recruitment to the Indian Air Force is to be restricted to 
what is known as the martial classes, the classes from which recruitment for the 
Army is made. The pa.SS&ge in the Statement of Objects a.nd Reasons which 
referstothatmatter gave. I am afraid, a wrong impression also in another 
pIa.ce, which was corrected, I see, by my' predecessor in the Legislative Assembly. 
What he said was this ~. , 

.. As regards the passage in the Statement of Objects and Reasons, to which my 
Honourable friend bas drawn attention, I must say that I had not realised how much it 
might oonvey, in the direction of suggesting that the recruitment of the Air Force will 
be lim:ted to certain classes. It is not intended to convey that impression at all. It wall 
merely an anticipation that for Bome time at any rate those clIUIses would be likely to 
provide the bulk of the volunteers for the Indian Air Force. But as far as I am aware. 
there is no intention at all to restrict the recruitment for this v&ry small force". 

There is no intention and there never has been any intention that there 
should' be olass composition in the Indian Air Force. 

Another speaker referred to the small amount of money that has been 
provided for the Indian Air Force in the Budget for the current year. That is 
due to the fact, as explained in the Statement of Objects and Reasons, that 
these young men who a.re coming out shortly to take up commissions in the 
Indian Air Force will have to undergo a period of attachment to a Royal Air 
Force unit and therefore the expenditure during this year will be of a prell-
mina.ry nature. No doubt it will increase as time goes on. I am not myself 
exactly aware of the position as regards the number of recruits who are under 
training at home. Six officers are shortly arriving and I believe a similar 
number who are under training at Cranwell will come out in due course. I 
hope the House will forgive me if I pass over the larger points about Indianisa-
tion at this stage and will be content with the assurance that I shall study 
~em. . 

THE HONOURABLE THE PRESIDENT: The question is ; 
.. That the Bill to provide for the administration and discipline of the Indian Air 

Faroe. as passed by the Legislative Assembly, be taken into consideration." 

The motion was adopted. 

TRill HONOURABLE THE PRESIDENT: The Bill is a. very long one a.nd 1 
think it will be convenient if I put the clauses to the Council in groups accord-
ing to the Chapters. If a.ny Honoura.ble Member wishes to speak on any parti-
oula.r clause of the Bill, I hope he will stop me when I mention the number of 
that clause. 

Clauses 2 to 6 were added to the Bill. • 
Clauses 7 to 18 were added to the Bill. 
Clauses 19 to 30 were added to the Bill. 
Clauses 31 to 58 were added to the Bill. 
Cla.uses 59 to 64 were added to the Bill. 
Clauses 65 to 82 were added. to the Bill. 



Cl&uses 83 to 99 were added to the Bill. 
Clauses 100 to 110 were added to the Bill. 
Clauses 111 to 119 were added to the Bill. 
Clauses 120 to 128 were added to the Bill. 
Clauses 129 a.nd 130 were added to the Bill. 
The Schedule was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Prea.mble were added to the Bill. 

THE HONOURABLE MR. G. R. l!\ TOTTENHAM: Sir, I move that the 
Bill, as passed by the Legislative A88embly, be passed. 

The motion was adopted. 

INDIAN TARIFF (WIRELESS BROADC~STING) AMENDMENT BILL. 
THE HONOURABLE MR. J. A. SHILLIDY (Industries and Labour Secre· 

tary) 1. Sir, I move: 

.. That the Bill to provide funds to enable Government to continue wireless broad-
casting in India, by increasiJIg the import duties ~viable ~ wireJ.ess" ret-eption apparatua, 
as passed by the Legislative Assembly, be taken mto consideratIOn. 

Sir, it was in 1927 that the Indian Broadcasting Company started its 
operations. They never proved a success and eventually the Company went 
into liquidation in 1930. The Government of India, however, were of the 
opinion, and public opinion also was behind them, that broadcasting should 
not be allowed. to stop, and consequently they bought over the two stations at 
Calcutta. and Bombay for a sum of Rs. 3 lakhs. They realised. at the time that 
this experiment would cost them about Rs. 1,40,000 a year. They were 
achieving sllch economies as they could and at the same time trying to 
attract new license holders. Then came retrenchment, and the Retrenchment 
Committee examined the . service and decided that broadcasting should 
cea.se. The Government of India could not hold that this was an essential 
duty whioh it had to perform and agreed with the decision of the Retrenchment 
Committee. As soon, however, as that decision was announced, there was 
immediately considerable agitation amongst persons who were interested in 
broadcasting and amongst people who sold the ·parts for broadcasting for the 
continuance of the service. Government, having regard to this, came to the 
conclusion that if possible they should continue this service hut on t!le basis 
that the service should pay its own way. There were various ways in which 
we could try to do this. One was to cut down expenditure. Well, the ex-
penditure for next year as we have budgetted will be Rs. 2,38,000 and when I 
tell this Council that the expenditure under Company-management in the tlu-ee 
years that the Company had the service came to Rti. 2,97,000, Rs. 3,35,000 and 
Rs. 3,17,000, I think the House will agree with me that there it! no further 
possibility of reduotion in expenditure. Reduction in expendit1ll'e must mean 
reduction in expenditure on programmes, and reduction in expenditure on 
programmes necessarily offers fewer attractions to subscribel'8 thus bringing 
in less revenue. Our revenue coming in from various sources amounts next 
year we estimate to a.bout Re. 1,70,000, leaving a very coDsidera.ble gap. We 
therefore ca.me to the conoluaion t.)lat the only thing weoould do was to put 
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a dut,y on to these instruments in order to provide some means of bridging the 
gap. I -would not care to give a definite figure of the amount that we shall 
receive from this source, but at all events we hope it will be sufficient to cover 
that gap as nearly as possible. There is only one other point, Sir, I would like 
to make, and that il:l, there has been talk of a great deal of piracy, people with 
broadcasting sets who do not take out licenses. I would appeal to everybody 
a.nd to all holders of broadcasting sets through Members of this Council, that 
the evasion of this tax should really be stopped. If they are interested enough 
in broadcasting to take out broadcasting sets, then I think it is up to them to 
pay for their licenses. It is by means of these licenses that we look maillly for 
support for this service. If people will evade this tax there is only one thing 
certain in the future, and that is that broadcasting will cease. 

TIlE HONOURABLE MR. JAGADISH CHANDRA BANERJEE (East 
Bengal: Non.Muhammadan): Bir, I accord my hearty support to the Bill 
as passed by the Legil:llative Assembly, and then clearly explained by our 
Honourable friend Mr. Shillidy. In these modern days, Sir,_ wireless has 
become an indispensable thing from various points of view and its usefulness 
cannot be questioned. And, therefore, it should be our pleasure to provide 
funds to enable Government to continue wireless broadcasting in India and if 
for this purpose the import dutiell on wireless reception apparatus are to be 
iucreased, this House ought to be a party to such a measure. Some of my 
Honourable friends bere may talk of the law of diminishing returns as the prices 
of the wireless lIets may necessarily go up which may not fetch the amount of 
revenue from the import duties that may be expected of them. But consider-
ing the pros and cons of the different aspects of the Bill and the prospects 
of wireless broadcasting in India, no other, no better and no greater provision 
could be made or could have btlen suggested by Government to have it con-
tinued, than to have legislation to increase the import duties on the radio 
reception apparatus. Radio sets, Sir, are at present being purchased in India. 
not by the masses but by the classes and as such the expected increase of a. few 
rupees in their prices will not advel'l:!ely affect their importation to India. I 
hope, Sir, the non· official Members of this Honourable House will join hands 
with Government and accept the Bill and pass it into an Act. 

THE HONOURABLE RAI BAJUDUR LALA RAM SARAN DAS (Punjab: 
Non.Muhammadan): Sir, I rise to support the measure and I make only a 
few observations on the subject. In these days of economic dist,ress and in-
crea!!e of lawlessness and cl'ime, I would suggest to the Government of India to 
bring to the notice of the various provincial Governments the installation of 
radio sets in important politle stations and tahsils in order to crush down crime 
and lawless movement!! and do the same themselves in areas under their direct 
control. As far as education is concerned, Sir, I would also suggest that in 
various village 8chuols wireless sets may be introduced where educative pro· 
paganda. may be broadcasted for the use of the students there. I think, Sir, 
that wireless, as my Honourable friend has said, is now becoming a necessity 
and every good and proper use should be made of it. 

THE HONOURABLE MR. J. A. SHILLIDY: Sir, I have very little to say. 
1 a.m very grat"ful to my friend the Honourable Mr. Ba.nerjee for the very 
strong support he ha.s given to this Bill. As regards the proposals emanating 
from the Honourable Rai Bahadur LaJa. Ram Saran Das that sets for general 
information should be furnished by Local Governments, that. is a proposal 
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that has been considered before. It is obviously a matter for the Looa.l 
GovernmentI' and it is a ma.tter which their Counoils can take up should the 
Local Governments at any time feel that it will materially aSdist them· in their 
effortR of propaganda. As regards the educa.tive use of broadcasting, there 
again as the Honourable Member is well aware education is a provincial trans-
ferred subject and I am sure the Local Governments cannot be blind to this 
aspect of broadcasting. I would- suggest to the Honoura.ble Member that he 
&bould get friends of his to ra.ise this aspect of broadcasting in the Local 
CoonoilS •. 

Tim HONOURABLE THE PRESIDENT: The question is : 

.. That the Bill to provide funds to- enable Government to oontinue wirel8118 broad-
eMting ia,India, by increasing the import duties leviable on wireless _ption apparatus. 
as paMed by the LegialativeAlllembly. be taken into couideration." 

The motion was adopted. 
CIa.uses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The 'litle and Preamble were added to the Bill. 

Tm: HONOURABLE 10. J. A. SHILLIDY: Sir, r move tha.t the BiU, 
at; passed by the Legislative Assembly, be passed. 

The motion was adopted. 

Tlm HO~OURABLE Till!: PRESIDENT: In view of the statement made 
by ~he Honourable the Leader of the House yesterday. tha.t there is no furtller 
busmess to come before the House, I now adjourn the Council aiM die. 

The Council 'then adjourned aiM die. 
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Motion to pass. 130. 

BOGAL CmJaNAL LAW AlIENDlIENT (SUPPLEJlBNTARY)--
Passed by the Legislative Assembly. 289. 
Motion to consider. 291-306. 
Consideration of clause 2. 306-08. 
Consideration of clause 3. 308-09. 
Consideration of elause 4. 309-16, 330-32. 
Motion to pass. 332-36. 
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BILL-contd. 
CODE OF CIVIL PROCEDURE (AHENDlDNT)--

IntJ'oo.uced. 18. 
Considered and passed. 64. 
Passed by the Legislative Assembly. 387. 

EHPLOYBBII AND WORXHEN (DISPUTES) REPEALING--
Passed by the Legislative Assembly. 17. 
Considered and passed. 61-62. 

FOREIGN RELATIONS -. -
Passed by the Legislative Assembly. 291. 
Motion to consider. 387-40. 
Motion to pass. 340. 

INDIAN Am FORCE--
Passed by the Legislative Assembly. 318. 
Motion to consider. 351-54. 
Motion to pass. 355. 

INDIAN COHP.o."XES (SUPPLEHENTARY AHENDHBNT)--
Passed by the Legislative Assembly. 17. 
Considered and passed. 61. 

bmIAN F.xNANCE (SUPPLEHENTAllY AND ExTENDING) AlIBNDJIBNE--
Paased by the Legisla.tive Assembly. 17. 
Considered and passed. 63-64. 

INDIAN LIFE ASSURANCE CoHPANIES. (AlIBNDJIE!ft)--
Introduced. 267. 

INDIAN PARTNERSHIP--
Passed· by the Legislative Assembly. 17. 
Motion to consider. 5US. 
Consideration of clause 11. 58. 
Consideration of clause 30. 58-59. 
Consideration of clause 69. 59-60. 
Motion to pass. 60. 
Amendments made by the Council of State in the -- agreed to by the Legis-

lative Assembly. 387. 
INDIAN TARIFF (WIRELESS BROADCASTING) AHDDHBNT--

Passed by the Legislative Assembly. 318. 
Motion to consider. 35rH57. 
Motion to pass. 357. 

PUBLIC SUITS V AloIDATION --
Introduced. 227. 
Considered and passed. 230-31. 
Passed by the Legislative Assembly. 318. 

SALT ADDITIONAL IHPORT DUTY (ExTENDING)--
Passed by the Legislative Assembly. 277. 
Motion to consider. 283-88. 
Motion to pass. 288. 

SUGAR INDUSTRY (PROTECTION)--
PaBBed by the Legislative Assembly. 291. 
Motion to consider. 341-51. 
Motion to pass. 351. 

WHEAT IHPORT DUTY (ExTENDING)--
Passed by the Legislativ6 Assembly. 17. 
-Consi<lered and passed. 62-63. 
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BILL-concld. 
WIBB AND WIllB N AU. INDUSTRY (PROTECTlON)-

Passed by the Legislative Assembly. 17 
Considered and passed. 65-67. 

BRAYNE, THE HONOUlWILE MB. A. F. L.-
Oath of Office.· 1. 
Presentation of the General Budget for 1932-aa. 167-65. 

BROWNE, THE HONOURABLE SIll PHILIP-
Nomination of -- to the Panel of Chairmen. 16. 

BUDGET-
General discussion of the General -- for 1932-33. 199-227. 
General discussion of the Railway -- for 1932-33. 83-47. 

5 

Message from His Excellency the Governor General appointing days for the 
presentation and general discussion of the General--. 17. 

Message from His Excellency the Governor General appointing days for the 
presentation and general ·discussion of the Railway --. 16. 

Presentation of the General-- for 1932-33. 157-65. 
Presentation of the Railway -- for 1932-33. 19-26. 

BURLINGTON FINE ARTS CLUB-
QUI!stion re Itrant of monetary assistance to the Exhibit:on of the --, London. 

140. 

BUR?tlA RAILWAYS-
Bee" --" under" RAILWA1(S) "" 

CADETS-
QUl'8tion re-

c 

Number of Indian -- undergoing training on board the Indian Mercantile 
Marine Training Ship "Dufferin". 71. 

Pr()'1pects of obtaining employment in the Mercantile Marine of ex-
" Dufferin "--. 71. 

Statement (laid on the table) re number and nationality of -- in the different 
years of their training on the Indian Mercantile Marine Training Ship 
" Dufferin ", belonging to different provinces. 72. 

CAPE TOWN AGREEMENT-
Statement rt working of the -- of 1927. 318-29. 

CAPITATION CHARGES-
Question re -- for units of the British Army employed in India., etc. 32-38. 

CENTRAL ADVISORY COUNCIL FOR RAILWAYS---
Ballot for the election of six non-ofticial Members to the --. 271. 
Date for the election of six non-official Members to the --. 228. 
Motion for the election of six non-ofticial Members to the _. -. 106. 
Nominations for the election of six non-official Members to the --. i'lT. 

CHAIRMEN, PANEL OF-
Me .. sage from His Excellency the Governor General nominating Members of 

the Council of State to the _._.. 16. 

CHARANJIT SINGH, THE HONOURABLE SARDAB-
Nomination of -- as a member of the Committee on Petitions. 17. 
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CHEQUES-
Resolution Tt levy of stamp duty on --drawn on banks and bankers in 

India. 237-38. 

CHETTI, TR. HONoUlWlLE DIWAN BAHADUB G. NARAYANASWAMI-
Nomination of -- as a member of the Committee on Petitions. 17. 
Resolution Til - . 

Amendment of the Presidency Small Causes Courts Act. 267-71. 
Separation of the Telugu districts of the Madras Presidency into a separate 

province. 192-97. . 

CHILD MARRIAGE RESTRAINT ACT-
Resolution Til repeal of the --. 119-24. 

CIVIL DISOBEDIENCE MOVEMENT-
Question Til total number of persons undergoing imprisonment in connection 

with the --. 75. 
Resolution Til procedure to be followed in dealing with the --. 239-66. 
Statement (laid on the table) Til number of persons convicted in connection 

with the -- of 1930-.'31 up to the 28th February, 1931. 11. 

COAl-
Question Til use of Indian -- by veBBeIs of the Royal Indian Marine. 135. 

COAL MINES-
Resolution Til hours of work in --. 131-32. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL-
Introduced. 18. 
Considered and paBBed. 64. 
Passed by the Legislative ABBembly. 337. 

COMMERCIAL TREATIES-
St-a.tement (laid on the table) 1'6 ~ and Notes affecting India. 277. 

COMMI't'TEE-
Constitution of the -- on Petitions. 17. 
Election of four non-oflicial Members to the Standing -- on Emigration. 47. 
Election of three Members to the Standing -- for Roads for the year 1932-33. 

231. 
Election of two non-oflicial Members to the Standing -- of the Department 

of Education, Health and Lands. 271. 
Motion for the election of four non-oflicial Members to the Standing -- on 

Emigration. 18. 
Motion for the election of three Members to the Standing -- for Roads for 

the year 1932-33. 18. 
Motion for the election of two non-oflicial Members to the Standing -- for 

the Department of Education, Health and Lands. 230. 
Nominations for election to the Standing -- for Roads for the year 1932-33. 

156. . 
Question Til recommendations of the Drugs Enquiry -- in regard to quinine. 

75-76. 
Resolution Til appointment of a -- to advise on legislation affecting the per-

sonal nnd customary law of the Hindus. 14lHiO. 

COMMITTEE ON PETITIONS-
Constitution of the --. 17. 
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COMPANIES (SUPPLEMENTARY AMENDMENT) BILI-
See "INDIAN -- " . 

C(\l{PASSIONATE ALLOWANCES-
Quel!tion "e-

7 

Number of persons resident abroad in receipt of pensions and _.- from 
Indian revenues. 13. 

Pensions and -- paid from Indian revenues to persons not resident in 
India. 13. 

Resolution ,.e levy of income-tax on all pensions and -- paid outside India. 
231-36. 

CONGRATULATIONS-
-- by the Honourable tlie President to :Hempers, the recipients of Honours. 

26. 

CONVENTION, DRAFT-
Statement ,.e -- and Recommendations concerning the protection against 

accidents of workers employed in loading or unloading ships adopted by the 
International Labour Conference at its Twelfth Session held in 1929. 229-80. 

COST OF LIVING--
Question ,.e statistics of the average income and -- of a person now and 

before the war. 50. 

COTTON PIECFrGOODS-
Statement (laid on the table) ,.e shares of the different maritime provinces in 

the amount of duty collected on -- of British manufacture and not of 
British manufacture separately, during the nine months, April to December, 
1931. 51. 

CUSTOMS REVENUE-
Question ,.e --of different provinces in foreign and British piece-goods trade 

since the Irwin-Gandhi Pact. 51. 

DEATH-
Expressions of regret on the -- of Mr. K. V. Rangaswamy Aiyangar 

281-83. 
Expressions of regret on the -- of Sir Muhammad Shan. 1-3. 

DEBT8--; 
Question ,.e floating and permanent -- of the Government of India on 80th 

September, 1931 and on 24th January, 1932.- 156. 

DECREES-
R.esolution ,.e -- pll6Sed by coUl1is for interest. 115-19. 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS-
Election of two non-ofticial Members to the Standing Committee for the --. 

271. 
Motion for the election of two DOn-ofticial Members to the Standing Com-
mit~ for the --. 230. 

DEV ADOSS, no: HONoulWILB Sm DAVID-
Election of -- to the Btanding Committe!! for the Department of Education, 
'Health and Lands. 271. 
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DEV ADOSS, THE HONOURABLE SIB DA VID-contd. 
Question re-

Assessment of income from professions and callings and from property under 
the Indian Income-tax Act. 1922. 273-74. 

Export of oil cake, bones and bone- manures. 14. 
Number of persons resident abroad in receipt of pensions and 'compassionate 

arllowancea from Indian revenues. 13. 
Pensions and oompassionate allowances paid from Indian revenues to per-

sons not resident in India. 13. 
Refund to assessees of income-tax on salaries and interest on Government 

HeCnrities collected in 1932 if the Finance Act, 1931, is repealed. 274. 
Taxation of incomes earned during the year ending 31st March, 1931, under 

the Indian Finaonce (Supplementary and Extending) Act, 1931. 273. 
Resolution r8-

Levy of income-tax on all pensions and compassionate allowances paid out-
side India. 231-36. 

Levy of stamp duty on cheques drl\:wn on banks and bankers in India. 
237-38. 

DIRECTOR GENERAL, INDIAN MEDICAL SERVICE-
Question r8- . 

Permanent and temporary vacancies in the Office of the -- before and after 
retrenchment. 275. . .1 

Retrenchment of the assistant cashier in the Office of the --. 276. 
Sta.tement (laid on the table) T8 list of the ministerial establishment of th& 

Office of the ~, before and after retrenchment. 276. 

l>JSASTERS AND ACCIDENTS-
Statement (laid on the table) r8 number of level crossing --.. 8. 

DRAKE, THE HONOURABLE MR. J. C. B.-
Statement 1'8 Draft Convention IIInd Recommendations concerning the protec-

tion against accidents of wOl·kers employed in loading or unloading ships, 
adopted by the International Labour Conference at its Twelfth Session held 
in 1929. 229-30. 

DRUGS ENQUIRY COMMITTEE-
Question re recommendations of the -- in regard to quinine. 75-76. 

DUTY(IES)-
R~solution re continuance of the increased import -- imposed on galvanized 

iron and steel pipes and sheets. 278-80. 
Statement (laid on the table) re shares of the different maritime provinces 

on the amount of -- oollected on ootton piece-goods of British manufacl;ur& 
and not of British manufacture separately, during the nine months, April 
to December, 1981. 51. 

E 
EDUCATION-

Resolution TI-- in the North-West Frontier Province and Baluchistan. 
151-54. 

1!lDUCATION, HEALTH AND LANDS, DEPARTMENT OF-
Election of two non-oflicial Members to the Standing Committee for the __ . 

271. 
Motion for the election of two non-oflicial Members to the Standing Committe& 

for the --. 280. , 
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EMIGRATION-
Election of four non-official Members to the Standing Committee on --. .7. 
Motion for the election of four non-official Members to the Standing Committee 

on-' -. 18. 

EMPLOYERS AND WORKMEN (DISPUTES) REPEALING BILL-
Passed by the Legislative Assembly. 17. 
Considered IIIDd passed. 61-62. 

EMPLOYMENT-
Question Til prospects of obtaining -- in the Mercantile Marine of &x-

" Dufferin "cadets. 71. 

ENVELOPEB-
Question Til date OD which t.he increased rates on postcards and -- came into 

force. 73-74. 

RXHIBITION-
Question Te grant of monetaory assistance to the -- of the Burlington Fine 

Arts Club, London. 140. 

EXPORT-
Question Til -- of oil cake, bones and bone manures. 14. 

F 
F AZL-I-HUSAIN, THE HONOUlWlLZ KHAN BAHADtIB MUN Sm-

Oath of Office. 49. 
Statement Til working of the Cape Town Agreement of 1927. 818-29. , 

FINANCE (SUPPLEMENTARY AND EXTENDING) AMENDMENT BILL-
See "INDIAN -- " . 

FIRE INSURANCE-
Question Te returns of business submitted by non-Indian -- Companies. 186. 

FlRST AID-
Question TC encouragement given by State and Company-managed Railways to 

the running staff, etc., to pass examinations in --. 7. 

FIRST .UD BOXES-
Question Te provision of -- in trains <:arrying passengers. 6. 

FOREIGN RELATIONS BILL-
Passed by the Legislative Assembly. 291. 
Motion to consider. 337-40. 
Motion to pass. 340. 

G 
GARRISON-

Question Te cost' of the temporary additional -- stationed in :Burma in 
consequence of the disturbances. 49-50. 
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GENERAL BUDGET-
SIle " BUDGET". 

GENERAL DISCUSSION-
-- of the General Budget for 1932-33. 199-227. 
-- of the Railway Budget for 1932-33. 33-47. 

GOLD-
Question re total export of -- from India since the abandonruent of the--

.tandard. 12. 
Resolution re purchue of all distress -- being exported to fQreign countries. 

167-79. 

GOVERNOR GENERAL, HIS EXCELLENCY THE-
Message from -- appointing days for the presentation and general discussion 

of the General Budget. 17 . 
'llessage from -- appoin~ing days for the presentat.ion and general discussion 

of the Railway Budget. 16. 
Message from -- directing tha.t., the heads of expenditure specified in BUb-

section (3) of section 67 A of the Government of India Act shall be open to 
discussion when the Budge~ is under consideration. 17. 

Message from -- nominating Members of the Council of State to the 
Panel of Chairmen. 16. 

GRAHAM, TID!l HONOURABLE MAJoB-GJOOI:lUL J. D. G.-
Oath of Office. 281. 

GRATUITIES-
Resolution 1'e payment of -- to the families of Government servants wao die 

before retirement. 141-46. 

GURKHAS-
Question 1'8 armed -- on patrol duty in Dacca. 50 . 

. K 
lIAFEEZ, TID!l HONOUJU.BLB M:a. SYED ABDUL--

Nomina-tion of -- as .. Member of the Committee on Petitions. 17. 
Quostion 1'£--

Capitation charges for units of the British Army employed in . India, etc. 
32-33. 

Number of permanent, temporary and leave vacancies in the assistants' and 
clerks' grades in the Army Department, etc. 274-75. 

Permanent and tempora-ry vacancies in the Office of the Director General, 
Indian Medical Service, before and after retrenchment. 275. 

Vacancies in the clerical grade of the General StaB Branch, Army Head-
quarters. 275. 

HIGH COMMISSIONER, LONDON-
Question 1'e names and numbers of Indians employed at the Office of the --, 

and .t thtI League of Nations Secretariat, Geneva, in receipt of annual 
salaries of £200 and over. 136. 

Statement (laid on the table) 1'e names and numbers of Indians in receipt of 
annual salaries of :£200 and over at the Office of th~ -.-, according to 
communities. 187. 

HONOURS-
Congratulations by the Honourable the President to Members, the recipients of 
-.98. 
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HOWELL, TBB HONOUBAlILB 8m EVELYN......., 
Oath of Office. 337. 

HUSSAIN IMAM, TBB HONOUHABLE MH. ABU ABDULLAH SYED-
Question re--

lL 

Appointment of Indians as Agents of Class I Railways. 14-15. 
Contributions by the Imperial Council of Agricultural Reseaorch to certain 

foreign institutions. 14. 
Floating and permanent debts of the Government of India on 30th Septem-

ber, 1981 and on 24th January, 1982. 156. 
Moving free of cost of telephone wires in connection with the Sri Krishna Lila 

procession aot Muttra. 15. 
R.eport on the defence of the North-West Frontier. 155. 
Short Notice Questions put during the lifetime of the Council. 155. 

I 
IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH-

Question re contributions by the -- to certain foreign institutions. 14. 
INCOME(S)-

Question re-
Assessment of -- from professions and callings and from property under 

the Indian Income-tax Act, 1922. 278-74. 
Taxation of -- earned during the year ending 31st March, 1931, under 

the Indiaon Finance (Supplementary and Extending) Act, 1931. 27:'1. 
INCOME, AVERAGE-

Question re statistics of the -- and cost of living of a person now and 
before the war. 50. 

INCOME-TAX-
Question re refund to assessees of -- on sa.laries and interest; on Government. 

securities collected in 1932 if the Finance Act, 1931, is repealed. 274. 
Resolution re levy of -- on all pensions and compassionate allowances paid 

outBide India. 281-36. 
Short Notice Questions and Answers re exemption from·- of life insurance 

premia. 317-18. 

INL"'OME-TAX INSPEcTOR-ACCOUNTANTS-
Question re appointlllent of -- in Bihar and Orissa. 16. 

o I ...... _ .•.. ..:.:, , .. ~\i·,i-~:l ... 'lh".II1·~'ii:;Il·I";;,,tl" INCOME-TAX OFFICER(S~' ..••. - ... ~... . ..... ,. -, , " •• , (j. " . 0 I :, 1_: 

Question re-
-- in charge of District 1 (1) in Calcutta. 31. 
-- in Calcutta. 81. 

INDIA HOUSE-
Question re mural decorations, etc., in --, London. 139. 

INDIAN AIR FORCE BILL-
Passed by the Legislative Assembly. 318. 
Motion to consider. 351-64. 
Motion to pass. 855. 

INDIAN COMPANIES (SUPPLEMENTARY AMENDMENT) BILL-
Passed by the Legislative Assembly. 17. 
Considered and passed. 61. 
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INDIAN }'lNANCE (SUPPLEMENTARY AND EXTENDING) Al1E~DME.."'T 
BILL-

Passed by the Legislative Assembly. 17. 
Considered and passed. 63-64. 

INDIAN LIFE ASSURANCE COMPAN lES (AMENDMENT) BILL-
Introduced. 267. 

INDIAN PARTNERSHIP BILL-
Passed by the Legislative Auembly. 17. 
Motion to consider. 52-58. 
Consideraiion of clause 11. 58. 
Consideration of clause 30. 58-69. 
Consideration of clause 69. 59-60. 
Motion to p888. eo. 
Amendments made by the Council of State in the -- agreed to by the 

Legislative Assembly. 337. 

INDIAN SANDHURST-
Question '1"6 selection of Dehra Dun as the lOcation for the --. 10-11. 

INDIAN TARIFF (WIRELESS BROADCASTING) AMENDMENT BILL-
Passed by the Legislative Assembly. 318. 
Motion to consider. 355-57. 
MotiOll to pass. 351. 

INDIANISATION-
Question 'l"e -- on the Burma Railways. 30. 

INDUSTRIES-
Question '1"6 fostering and development of Indian -- on the lines of the 

"Buy British" Campaign in England. 76. 

INSURANCE LA. W-
Question '1"6 revision of the Indian --. 186. 

INTEREST-
Resolution '1"6 decrees passed by courts for --. 115-19 

INTERNATIONAL LABOUR CONFERENCE-
Statement '1"6 Draft Convention and Recommendations concerning the protec-

tion a-gainst accidents of workers employed in loading or unloading ships 
.adopted by the -- at its Twelfth Session held in 1929. 229-30. 

JAGDISH PRASAD, TBB HONOUllABLB RAI BABADUB LALA'-
Resolution '1"6-

Procedure to be followed in dealing with the civil disobedience movement. 
239-66. 

Purchase of all distress gold being exported to foreign countries. 167-79. 

JOHNSON, THE HONOURABLE MB. J. N. G.-
Oath of Office. 278. 

K 
KASHMIR AGITATION-

.Question '1"6 number of persons in prison in connection with the --. 18. 
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KEDAR NATH, Bo'D'-
Question re employment of -- under the Personal Assistant to the Commis-

sioner of Inco~e-tax in Bengal. 32. 

KHAPARDE, THE HONOURABLE MR. G. S.-
Nomination of -- to the Panel of Chairmen. 16. 
Resolution re payment of gratuities to the families of Government servants 

who die before retirement. 141-45. 

KIDWAI, THE HONOURABLE SHAIlt MUSHIR HOSAIN-
Question re-

Number of persons in prison in connection with the Kashmir agitation. 13. 
Number of political offenders sent to goal in each province for the last three 

years, etc. 11. 
Total cost to the Indian treasury of the Lee concessions. 12-13. 
Total export of gold from India Bince the abandonment of the golJ stal1d-

prd. 12. 

L 
LABOUR CONFERENCE-

Statement re Draft Convention and Recommendations concerning the protec-
tion against accidents of workers employed in IC'ading or unloading ships, 
adopted by the International -- at its Twelfth Session held in 1929. 229-80. 

LEAGUE OF NATIONS SECRETARIAT, GENEVA-
Names and numbers of Indians employed at the High Commissioner's OftlC{'!. 

London, and at the -- in receipt of arnnual salaries of £200 and over. 1M 
LEAVE RULES-

Question re -- on the Burma Railways. 30. 

LEE CONCESSIONS-
Question re total cost to the Indian treasury of the --. 12-13. 

LEVEL CROSSINGS-
Question re accidents at --. 7-8. 

LIFE ASSURANCE COMP ANTES (AMENDMENT) BILL-
See "INDIAN __ II • 

LIFE INSURANCE PREMIA-
Short Notice Questions and Answers re exemption from income-tax of __ . 

317-18. 

• 
MADRAS FISHERIES DEP ARTMENT-

Question re control of the --. 3. 

MEGA W, THE HONOURABLE MAJOR-GENERAL J. W. D.:-
Oath of Office. 49. 

MEHTA, THE HONOURABLE MR. H. X.-
Election of -- to the Standing Committee for Roads fer the year 1932-33. 

281. 
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MERCANTILE MARINE-
Question rll prospects of obtaining employment in the -- of ex-" Dufferin " 

cadets. 71. 

MESSAGE-
-- from His Excellency the Governor General appointing days for the 

presentation 8Ild general discussion of the General Budget. 17. 
-- from His Excellency the Governor General appointing days for the 

presentation and general diBCu88ion of the Railway Budget. 16. 
-- from His Excellency the Governor General directing that the heads of 

expenditure specified in sub-6ection (3) of section 67 A of the Government 
of India Act shall be open to discu88ion when the Budget is under consider-
ation. 17. 

-- from His Excellency the Governor General nominating Members of the 
Council of State to the Panel of Chairmen. 16. 

l\ULITA.RY OPERATIONs--. 
Question r. expenditure on -- in Chittagong. 49. 

MILITARY SERVICE-
Resolution rtl training of young scions of the houses of sardars, jahagirdars, 

inamdars, etc., for --. 110-14. 

MILLER, THE HONOUllABLB MB. E.-
Election of -- to the Standing Committee for Roads for the year 1982-33. 

231. 

MITCHELL, TIDI HONOt1JlABLB MB. D. G.-
Oath of Office. 278. 

MUHAMMAD DIN, THE HONOURABLB KHAN BAHADUR CBAUDRI-
Resolution t'1I-

Decrees paeaed by courts for interest. 115-19. 
Education in the North-West Frontier Province and Baluchistan. 151-54. 

MUHAMMAD HUSSAIN, THE HONOt1RABLB MR. ALI BAKSH-
Nomin .. tion of -- as a Member of the Committee on Petitions. 17. 

MURAL DECORATION(S}-
Question t'II-
--, etc., in India House, London. 139. 

- of Government buildings in New Delhi. 139-40. 
Resolution re -- by Indian artists to Government buildings at New Delhi 

and India House, London. 179-92. 

MURPHY, THE HONOUllABLB lb. P. W.-
Oath of Olice. 1. 

MUSEUH-
Qustion re project for the establishment of an Oriental -- in London. 140. 

NAIR, THE HONOURABLS Sm SANKARAN-
Resolution re immediate introduction of provinci&1 autonomy. 77-109. 

N ATESAN, THE HONOURABLB MR. G. A.-
Election of -- to the Standing Committ-ee on EmigratioB. 47. 
Nomination of -- as ChairmaB of the Committee on Petitions. 17. 
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NORTH-WEST FRONTIER-
Question re report on the defence of the --. ·155. 

NORTH-WEST FRONTIER PROVINCE AND BALUCHISTAN-
Resolution re 'education in the --. 151-54. 

:0 
OATH OF OFFICE-

Brayne, the Honourable Mr. A. F. L. 1. 
Fazl-i-Husain, the Honourable Khan Bahadur Mian Sir. 49. 
Graham, the Honourable Major-General J. D. G. 281. 
Howell, the Honourable Sir Evelyn. 387. 
Johnson, the Honourable Mr. J. N. G. 273. 
Megaw, the Honourable Major-General J. W. D. 49. 
Mitchell, the Honourable Mr. D. -G. 273. 
Murphy, the Honourable Mr. P. W. 1. 
R11IIS8ll, the Honourable Mr. T. G. 1. 
Said Khan of Chhitari, the Honourable Oaptain Nawab Sir Muhammad 

Ahmad. 1. 
Tottenham, the Honourable Mr. G. R. F. 317. 

p 

PADSHAH SAHIB BAHADUR, THB HONOURABLE SAIYED MOHAMED-
Election of -- to the Standing Committee for the Department of Education, 

Health and Lands. 271. 

PANDIT, THE HONOUlWlLB SABDA,B SBBI JAGANNATH MAHARAJ-
Question re selection of Dehra Dun as the location for the Indian Sandhurst. 

10-11. 
Resolution re-

Appointment of a committee to advise on legislation affecting the personal 
and customary law of the Hindus. 145-50. 

Training of young scions of the houses of sardars, jahagirdars, inamdars, 
etc., for military service. 110-14. 

PANEL OF CHAIRMEN-
Message from His Excellency the Governor General nominating Members of 

the Council of State to the --. 16. 

PARTNERSHIP BILL-
See" INDIAN --". 

PASSENGER TAX-
Question re increase in the rate of the -- levied in the Hardwar muni-

cipality. 75. 

PENSIONS-
Question .re-

Number of persons resident abroad in receipt of -- and compaasionate 
allowances from Indian revenues. 18. 

-- and . compassionate allowances paid from Indian revenues to persons 
not resident in India. 13. . 

Resolutionre levy of income-tax on all -- and compassionate allowances 
paid outside India. 231-36. 
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P1!..'RSONAL AND CUSTOMARY LAW-
Resolution re appointment of a committee ~ advise on legislation affecting 

the -- of the Hindus. 145-50. 

PETITIONS, COMMITTEE ON-
Constitution (>f the --. 17. 

PIECE-GOODS-
Question re present condition of the foreign -- trade in India. 51. 

PIECE-GOODS, FOREIGN AND BRITISIJ-
See "CUSTOMS REVENUE". 

PILOT; SERVICES-
Question re appointment of Indians to the -- in India. 73. 

POLITICAL OFFENDERS-
Question re number of -- sent to gaol in each province for the last three 

years, etc. 11. 

PORT TRUSTS-
Question re number of Europeans, Anglo-Indians and Indians in the different 
-- carrying salaries of Rs. 500 and upwards .on 31st March, 1931. 13B. 

POSTCARDS-
Question re date on which the increased rates on -- and envelopes came 

iniD force. 73-74. 

PRESIDENCY SMALL CAUSES COURTS ACT~ 
R.e80lution re amendment of the --. 267-71. 

PRIZE OF DELHI SCHEME-
Question re -- for the encouragement of Indian art. U1. 

PROPERTY-
Question re assessment of income from professions and callings and from -,,-

under the Indian Income-tax Act, 1922. 273-74. 

PROVINCIAL AUTONOMY-
Resolution re immediate introduction of --. 77-109. 

PUBLIC SUITS VALIDATION BILL-
Introduced. 227. 
Considered and passed. 230-31. 
l'8.ssed by the Legislative Assembly. 31B. 

Q 
QUESTION(B) AND ANSWER(S) BE-

Accidents at level erossings. 7-8. 
Aden. Transfer of the control of the civil administration of -- to the 

Government of India. 134. 
Appointment of Indians as Agents of Class I Railways. 14-15. 
Articles of Clerkship for graduates of British and Indian Universities, 

prescribed by the bye-laws of the Society of Incorporated Accountants and 
Auditors, London, and the rules of the Institute of Chartered Aecountants 
in England and Wales. 138-39. 

Artists. Amoun~ spent up to 31st December, 1931, on the four Indian--
t.() whom scholarships were given to proceed to England, 139. 
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QUESTION(S) AND ANSWER(S) BE-contd. 
Audit and Accounts. Separation of _ on Railways. 8-10. 
Bally Bridge. 69-70. 
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Ban against sale of Mr. Ramsay MacDonald's book entitled" Awakening of 
India". 135-36. 

Bathrooms. Provision of -- in intermediate and third class carriages. 78. 
Benares Cantonment Station. Platform No.4, --. 29. 
Cadets. Number of Indian -- undergoing training on board the Indian 

Mercantile Marine Training Ship "DuiJerin". 71. 
Capitation charges. for units of the British Army employed in India, lite. 

32-33. 
Civil disobedience movement. Total number of persons undergoing imprison-

ment in connection with the --. 75. 
CoaL Use of Indian -- by vessels of the Royal Indian Marine. 135. 
Compassionate allowances and pensions paid from Indian revenues to persons 

not resident in India. 13. 
Cost of living. Statistics of the average income and -- of a person now 

anrl before the war. 50. 
Customs revenue of different provinces in foreign and British piece-goods 

trade since the Irwin-Gandhi Pact. 51. 
Debts. Floating and permanent -- of the Government of India on 30th 

September, 1931 and on 24th January, 1932. I5€'. 
Distribution of work among the two Assistant Commissioners of Income-tax 

in Calcutta. 31. 
Drugs Enquiry Committee. Recommendations of the -- in regard to 

quinine. 75-76. 
Employment. Prospects of obtaining -- in the Mercantile Marine of ex-

" Dufferin" caPets. 71. 
Exhibition. Grant of monetary aisistance to the -- of the Burlington Fine 

Arts Club, London. 140. 
Export of oil cake, bones and bone manures. 14. 
Fire Insurance. Returns of business submitted by non-Indian -- Companies. 

136. 
First aid. Encouragement given by State and Company-managed Railways 

to the running staff, etc., to pass examinations in --. 7. 
First aid boxes. Provision of -- in trains carrying passengers. 6. 
Garrison. Cost of the temporary additional -- stationed in Burma in con-

sequence of the disturbances. 49-50. 
Gold. Total export of -- from India since the abandonment of the--

standard. 12. 
Gurkhas. Armed -- on patrol duty in Dacca. 50. 
High Commissioner's Office, London. Nfames and numbers of Indian!! 

employed at the --, and at the League of Nations Secretariat Geneva, 
in receipt of annual salaries of £200 and over. 136. ' 

imperial Counoil of Agricultural Research. Contributions by the _ to 
certain foreign· institutions. 14. 

Incom_ 
Assessment. of -- from professions and callings and from property under 

the Indian Income-tax Act, 1922. 273-74. 
Taxation of -- earned during the year ending 31st March 1981 under 

the Indian Finance (Supplementary and Extending) Act, 1931. 273. 
Income-tax. Refund to aSS8ssees of -- on salaries and interest on Govern-

ment securities collected in 1932 if the I<'inance Act, 1981 is repealed. 274. . • , 
" Income-tax Inspector-Accountants. Appointment of -- in Bihar and Orissa. la . 

Income-tax Officer-in-charge of District 1 (]) in Calcutta. 31. 
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QUESTIO~(S) AND ANSWER(S) RE-contd. 
Income-tax Officers in Calcutta. 31. 
Indian Sandhunt. Selection of Dehra Dun as the location for the --. 

10-11. 
Indianisation on the Burma Railways. 30. 
Industries. Fostering and development of Indian on the lines of .the 

"Buy British" campaign in England. 76. 
Insurance law. Revision of the Indian --. 136. 
Kashmir agitation. Number of persons in prison in connection with the --. 
. 13. 
Kedar N ath, Babu. Employment of -- under the Personal Assistant to 

the Commissioner of Income-tax in Bengal. 32. 
Leave rules on the Burma Railways. 30. 
Lee concessions. Total cost to the Indian treasury of the --. 12-13. 
Madras Fisheries Department. Control of the --. 3. 
Military operations. Expenditure on -- in Chittagong. 49. 
Mural decoration{s)-
-- of Government buildings in New Delhi. 139-4l1. 
--, etc., in India House, London. 139. 

Museum. Project for the establishment of an Oriental-- in Lonc.on. 140. 
Passenger tax. Increase in the rate of the -- levied in the Hardwar muni-

cipality. 75. 
Pensions and compassionate allowances. Number of persons resident abroad 

in receipt of -- from Indian revenues. 13. 
Piece-goods. Present condition of the foreign -- trade in India. 51. 
Pilot services. Appointment of Indians to the -- in India. 73. 
Political offenders. Number of -- sent to gaol in each province for the 

last three years, etc. 11. 
Port Trusts. Number of Europeans, Anglo-Indians and Indians in the 

different -- carrying salaries of Rs. 500 and upwards on 3lat March, 1931. 
138. 

Postcards and envelopes. Date on which the increased rates on -- came into 
force. 78-74. 

Prize of Delhi scheme for the encouragement of Indian art. 141. 
Quinine. Recommendations of the Drugs Enquiry Committee in regard to 
-. 75-76. 

Radio appliances. Installation of -- at important stations by three railway 
administrations. 7. 

Railway Clearing House at Delhi. 3, 8. 
Railway project to counect Bombay with Karachi. 133-34. 
Recruitment to the superior services on State and Company-managed Railways 

of young Indians who have received training in railway traffic in England. 
4-6. 

Rent paid for the building occupied by the Office of the Accountant General, 
Bombay. 74. 

Report on the defence of the North-West Frontier. 155. 
Retrenchment--

Permanent and temporary vacancies in the Office of the Director General, 
Indian M:edical Service, before and after --. 275. 

-- of assistants and cl~rks in the Office of the Accountant General, Bombay. 
74-75. 

-- of Indians and Burmana holding posts of Inspectors of Works on the 
Burma Railways. 29. 

-- of the aSllistant cashier in the Office of the Director General Indiall 
Medical Service. 276. .., 

-- on Indian Railways. 27. 
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QTTESTION(S) AND ANSWER(S) RE-concld. 
Royal Indian Marine--

Appointment of Indians a8 commissioned officers in the _.-. 70-71. 
U"se of Indian coal by vessels of the --. 135. 

Short Notice Questions put during the lifetime of the Council. 155. 

,II> Silver-
Measure!! for stabilising the price of --. 133. 
Policy in regard to the -- problem. 133. 
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Recommendations of the Committee of Experts appointed by the Inter-
national Chamber of Commerce at Paris regarding --. 133. 

Statement (laid on the table) re-
Names and numbers of Indians in receipt of annual salaries of £000 and 

over at the High Commissioner's Office, London, according to communi-
ties. 137. 

Names and numbe'rs of Indians in receipt of annual salaries £200 and 
over in the Secretariat of the League of Nations. 137. 

·Number and nationality of cadets in the different years of their training 
on the Indian Mercantile Marine Training Ship "Dufferin," belonging 
to different provinces. 72. 

Number of employees discharged on State and Company-managed Railways 
as a result of the economy campaign.. 28. 

Number of Indians and Burmans holding permanent posts of (1) Assistant 
Engineers, (2) Assistant Traffic Superintendents, and (3) Assistant Accounts 
Officers on the Burma Railways on the 1st October, 1931. 29. 

Number of level crossing disasters and accidents. B. 
Number of persons convicted in connection with the civil diRObedience 

movement of 1930-31 up to the 28th February, 1931. U. 
Shares of the different maritime provinces in the amount of duty collected 

on cotton pieQe-goods of British $nufacture and not of British manu-
facture separately, during the nine months, April to December, 1931. 51. 

Station masters, guards, etc., on the Burma Railways. 30. 
Stcrling-

List of banks and firms from whom -- is purchased on behalf of Govern-
ment. 134. . 

List of banks and firms from whom -- may be purchased. 134. 
Telephone wires. Moving free of cost of -- in connection with the Sri 

Krishna Lila procession at Muttra. 15. 
Touts. Employment of -- by the Commissioner of Income-tax in Bengal. 

31-32. 
Trade and industry. General condition of -- in India since the rupee was 

linked to sterling. 51. 
Transfers of Assistant Commissioners of Income-tax in Bengal. 30. 
Unemployed persons. Statistics of -- in India. 50. 
Vacanci_ 

- in the cleric~l grade of the General Staff Branch, Army Headquarters. 
275. 

Number of permanent, temporary and leave -- in the assistants' and 
clerks' grades in the Army Department, etc. 274-75. 

Permanent and temporary -- in the Office of the Direcror General Indian 
Medical Service, before and after retrenchment. 275. ' 

QUININE-
Question Til recommendations of the Drugs Enquiry Committee in regard to 
-. 75-76. 
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R 
RADIO APPLIANCES-

Question re installation of -- at important stations by three railway adminis-
trations. 7. 

RAGHUNANDAN PRASAD SINGH, THE HONOURABLE RAJA-

Question re appointment of Inrome-tax Inspector-Accountants in Bihar and 
Orissa. 16. 

Resolution re repeal of the Child Marriage Restraint Act. 119-24. 

RAILWAY(S)-
Ballot for the election of six non-oflicial Members to the Central Advisory 

Council for --. 271. 
Date for the election of six non-official Members to the Central Advisory 

Council for --. 228. 
Motion for the election of six non-01licial Members to the Central Advisory 

Council for --. 156. 
Nominations for the election of six non-official Members to the Central 

Advisory Councll for --. 227. 

Question re-
Appointment of Indians 8S Agents of Class 1--. 14-15. 
-- Clearing House at Delhi. 3, 8. 
-- project to connect Bombay with Karachi. 133-34. 
Retrenchment on Indian --. 27. 
Separation of Audit and Acc.ounts on --. 8-10. 

Burma--
Question re- ~ 

Indianisation on the ,--. 30. 
Leave rules on the --. 30. 
Retrenchment of Indians and Burmans holding posts of Inspectors of Works 

on the --. 29. 
Station masters, guarda, etc., on ~he --. 30. 

Statement (laid on the table) showing the number of Indians and BurmaJIII. 
holding permanent posts of (1) Assistant Engineen, (2) Assistant TrafBo 
Superintendents and (3) Assistant Accounts Officers on the --- on the" !at 
October, 1931. 29. 

State and Company-managed--
Question re-

Encouragement given by -- to the running sa, etc., to pass examin-
ations in first aid. 7. 

Recruitment to the superior services on -- of young Indians who have· 
received training in -- traffic in England. 4-6. 

Statement (laid on the table) showing the number of employees discharged 
on -- as a result of the economy campaign. 28. 

RAILWAY BUDGET-
See .. BUDGET". 

RAILWAY CLEARING HOUSE-
Question Te -- at Delhi. 3, 8. 

RAILWAY PROJECT-
Question re -- to connect Bombay with Ka·rachi. 133-34. 
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RAM SARAN DAS, THE HONOUBAlILB R.u BAHADUB L.u.A-
Election of -- to the Standing Committee on Emigration. 47. 
Nomination of -- to the Panel of Chairmen. 16. 
Question re-
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Fostering and development of Indian industries on the linea of the .. BU1 
British" campaign in England. 76. 

Increase in the rate of the passenger tax levied in the Hardwar municipalit1. 
75. 

Recommendations of the Drugs Enquiry Committee in regard to quinine. 
75-76. 

Total number of persons undergoing imprisonment in connection with the 
civil disobedience movement. 75. 

RECRUITMENT-
Question re -- to the superior services on State and Company-managed 

Railways of young Indians who have received training in railway traffic-
in England. 4-6. 

RENT-
Question re -- paid for the building occupied by the Office of the Accountant 

General, Bombay. 74. 

REPEAL-
Resolution re -- of the Child Marriage Restraint Act. 119-24. 

RESOLUTION RE-
Amendment of the Presidency Small Causes Courts Act. 267-71. 
Amendment of the Resolution on ro. adopted by the Council on the 4th 

Murch, 1930. 277-78. 
Appointment of a committee to advise on legislation affecting the personal 

and customary law of the Hindus. 145-50. 
Continuance of the increased import duties imposed on galvanized iron and 

steel pipes and sheets. 278-80. 
Decrees passed by courts for interest. 115-19. 
Education in the North-West Frontier Province and Baluchistan. 151-54 . 

. Hours of work in coal mines. 131-32. 
Levy of income-tax on all pensions nnd compassionate allowances paid outside 

India. 231-36. 
Levy of stamp duty on cheque!! drawn on banks and bankers in India. 

237-38. W 
Mural decorations by Indian artists to Government buildings at New Delhi 

and India House, London. 179-92. 
Payinent of gratuities to the families of Government servants who die before 

retirement. 141-45. 
Procedure to be followed in dealing with the civil disobedience movement. 

239-66. 
Provincial autonomy. Immediate introduction of --. 77-109. 
Purchase of all distress gold being exported to foreign countries. 167-79. 
Repeal of the Child Marriage Restraint .Act. 119-24. 
Separation of the Telugu di5tricts of the MadraB Presidency into a separate 

province. 192-97. 
Training of young scions of the housel of sardars, jahagirdarl, inamdars, etc., 

for military service. 110-14. 

RETIREMENT-
Resolution re payment of gratuities to the families of Government servants 

who die before --. 141-45. 
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RETRENCHMENT-
Question re-
-- of assistants and clerks in the Office of the Accountant General, Bombay. 

7~75. • 
-- of Indians and Burmans holding posts of Inspectors of Works on the 

Burma Railways. 29. 
-- of the assistant cashier in the Office of the Director General, Indian 

Medical Service. 276. 
-- on Indian Railways. ~7. 

ROADS-
Election of three Members to the Standing Committee for -- for the year 

1932..'33. 231. 
Motion for the election of three Members to the Standing Committee for--

for the year 1932-33. 18. 
Nominations for election to the Standing Committee for -- for the year 

1932-33. 156. 
Resolution re amendment of the Resolution on -- adopted by the Council 

on the 4th March. 1930. 277-78. 

ROYAL INDIAN MARINE-
Question re-

Appointment of Indians as commissioned officers in the --. 70-71. 
Use of Indian coal by vessels of the --. 135. 

RULING-
-- by the Honourable the President that it is not the practice in the Council 

to treat a motion that a clause lie omitted as an amendment to a Bill or 
for such motion to be put from the Chair. 312. 

RUSSELL, THE HO:SOUlWILE MB. T. G.-
Oath of Office. 1. 
Presentation of the Railway Budget for 1932-33. 19-26. 

SAID KHAN OP CHHITARI, THE HOXOUlWILE CAP'l'AIN NAWAB 8m MUHAMMAD 
AHMAD-

Oath of Office. 1. 

SALT ADDITIONAL IMPORT DUTY (EXTENDING) BILL--
Passed by the Legislative Assembly. 277. 
Motion to consider. 2~8. 
Motion to pass. 288. 

SCHOLARSHIPS-
Question re amount spent up to 31st December, 1931, on the four Indian 

artists to whom -- were given to proceed to England. 139. 

SECRETARIAT OF THE LEAGUE OF NATIONS-
Statement (laid on the table) re names and numbers of Indians in receipt of 

annual salaries of £200 and over in the --. 137 . 

BEP ARATION-
Resolution re -- of the Telugu districts of the 'Madras Presideu.cy into • 

separate province. 192-97. 
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SETHNA, THE HONOUBABLE SOl PHffiOZE-
Election of -- to the Standing Committee on Emigration. 47. 

Question Te-
Amount spent up to 31st December, 1931, on the four Indian artists to 

whom scholarships were given to proceed to England. 139. 
Articles of Clerkship for graduates of British and Indian Universities, 

prescribed by the bye-laws of the Society of Incorporated Accountants and 
Auditors, London, and the rules of the Institute of Chartered Accountants 
in England aud Wales. 138-39. 

Ban against sale of Mr. Ramsay MacDonald's booK entitled co Awakening of 
India ". 135-36. 

Grant of monetary assistance to the Exhibition of the Burlington Fine .A.rt. 
Club, London. 140. 

List of banks and firms from whom sterling is purchased on behalf of 
Government. 184. 

List of banks and firms from whom sterling may be purchased. 184. 
Measures for stabilising the price of silver. 133. 
Mural decoration of Government buildings in New Delhi. 189-40. 
Mural decorations,' etc., in India House, London. 139. 
Names and numbers of Indians employed at the High CommiBBioner's Ofllce, 

London, and at the League of Nations Secretariat, Geneva, in receipt of 
annual salaries of £200 and over .. 136. 

Number of Europeans, Anglo-Indians and Indians in the different Port 
Trusts carrying salaries of Rs. 500 and upwards on 31st March, 1931. 
138. 

Policy in regard to. the silver problem. 133. 
Prize of Delhi scheme for the encouragement of Indian art. 141. 
Project for the establishment of an Oriental Museum in London. 140. 
Railway project to connect Bombay with Karachi. 133.34. 
Recommendations of the Committee of Experts appointed by the Inter-

national Chamber of Commerce at Paris regarding silver. 133. 
Returns of business submitted by non-India.n Fire Insurance Companies. 

136. 
Revision of the Indian insurance law. 136. 
Transfer of the control of the civil administration of Aden to the Govern-

ment of India. 184. 
Use of Indian coal by vessels of the Royal Indian Marine. 135. 

Resolution Te mural decorations by Indian artists to Government building& 
at New Delhi and India House, London. 179-92. 

Supplementary Question Te number of Indians in the Bengal Pilot Service. 
73. 

SHAFI, SOl MUHAMMAD--
Expressions of regret on the death of --. 1-3. 

SHILLIDY, Tin: HONOUJWILB MB. J. A.-
Resolution Til-

Amendment of the Resolution on roads adopted by the Council on the 4th 
March, 1930. 277-78 . 

• Hours of work in coal mines. 13142. 
SHORT NOTICE QUESTIONS-

Question Te -- put during the lifetime of the Council. 155. 

SHORT NOTICE QUESTIONS AND ANSWERS BE-
Income-tax. Exemption from -- of life insurance premia. 317-18. 
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SILVER-
Question re-

INDEX 1'0 COUNCIL OF STATE DEBATES. 

Measures for stabilising the price of --. 133. 
Policy in regard to the -- problem. 133. 
RecoD?-mendations of the Committee of ¥xperts appointed by the Inter-

natIonal Chamber of Commerce at Paris regarding --. 183. 

SMALL CAUSES COURTS-
Resolution re amendment of the Presidency -- Act. 267-71. 

STAMP DUTY-
Resolution re levy of -- on cheques drawn on banks and bankers in. India. 

287-88. 

B'l'ANDING COMMITTEE FOR ROADS-
Election of three MenIbers to the -- for the year 1932-33. 231. 
Motion for the election of three Members to the -- for the year 1932-33. 18. 
Nomillations for election to the -- for the year 1932-33. 156. 

S'l'ANDING COMMITTEE FOR THE DEPARTMENT OF EDUCATION, 
HEALTH AND LANDS-

Election of two non-official Members to the --. 271. 
Motion for the election of two non-official Members to the --. 230. 

S'UNDING COMMITTEE ON EMIGRATION-
Election of four non-official Members to the --. 47. 
Motion for the election of four non-official Members to the --. 18. 

STATE AND COliPANY-MANAGED RAILWAYS-
See" --" under" RAlLWAY(S)". 

STATEMEN'l' RE-
Draft Convention and Recommendations concerning the protection against 

accidents of workers f!mployed in loading or unloading ships, adopted by the 
International Labour Conference at its Twelfth Session held in 1929. 229-30. 
Working of t:he Cape Town Agreement of 1927. 318-29. 

STATEMENT (LAID ON THE TABLE) RE-
Commercial Treaties and Notes affeoting India. 277. 
List of banks and firms from whom sterling may be purchased. 135. 
List of the ministerial establishment of the Office of the Dirl'Ctor General, 

Indian Medical Service, before and after retrenchment. 276. 
Names and numbers of Indians in receipt of annual salaries of £200 and over 

at the High C~mmissioner's Office, London, according to communities. 137. 
, Names and numbers of Indians in receipt of annual salaries of £200 and over 

in the Secretariat of the League of Nations. 137. 
Number and nationality of cadets in the different years of their training in 

the Inc1ian Mercantile Marine Training Ship "Dufferin" belonging to 
different provinces. 72. 

Number of employees discharged on State and Company-managed Railways 88 
a result of t:he economy campaign. 28. 

Number of Europeans, Anglo-Indians and Indians as on.31st March, 1931, iD 
the different Port Trusts in In<iia, carrying salaries of Rs. 500 and over. 
138. 

Number' of Indians and Burmans holding permanent posts of (1) AssistaBt; 
EnKineel's, (2) Assistant Traffic Superintendents and (3) Assistant Accounts 
Ot1icers on the Burma Railways on the 1st October, 1981. 29. 
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STATEMENT '(LAID ON THE TABLE). RE-contd. 
Number of le,el crossing disasters and aocidents. 8. 
Number of persons convicted in connection with the civil disobedience move-

ment of 1930-31 up to the 28th February, 1931. 11. 
Shares of the different maritime pro,inces in the amount of duty collected OD 

cotton piece-goods of British manufacture and not of British manufacture 
separately, during the nine months, April to December, 1931. 51. 

BTERLING-
Question re-

List of banks and firms from whom -- is purchased on behalf of Govern-
ment. 134. 

List of banks and firms from whom -- may be purchased. 134. 
Statement (laid on the table) re list of banks and firms from whom - ma1 

be purchased. 135. 

BUGAR ·INDUSTRY (PROTECTION) BILL-
Passed by the Legislati,,-e Assembly. 291. 
Motion to consider. 341-51. 
Motion to pass. 351. 

SUHRAWARDY, THE HONOURABLE !b. MAHMOOD--
Election of -- to the St&nding Committee on Emigration. 47. 

SUPPLEMENTARY QUESTION AND ANSWER RE-
Bengal Pilot Service. Number of Indians in the --. 73. 

T 
TARIFF (WIRELESS BROADCASTING) AMENDMENT BILL-

St;e "INDIAN -- ". 

TAXATION-
See "INCOME(S)". 

TELEPHONE WIRE&-
Question re mo,ing free of cost of -- in connection with the Sri Krishna 

Lila procession at Muttra. 15. 

TELUGU DISTRICTS-
Resolu~ion re separation of the -- of the Madrali Presidency into a separate 

prOVlnce. 192-97. . 

TOTTENHAM, THE HONOUBABLE MIt. G. R. F.-
Oath of Offi~e. 317. 

TOUTS-
Question re employmant of -- by the Commissioner of Income-tax in Bengal. 

31-32. " , "i 

TRADE AND INDUSTRT-
Question re e;eneral condition of -- in India since the rupee was linked to 

sterling. 51. 

TRANSFER&-
Question re -- of Assistant Commissioners of Income-tax in BellifaI. 30. 
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u 
U BEROI, THE HONOURABLE BABDAlt BAllADUB 8HIVDEV 8INGH-

Nomination of -- to the Panel of Chairman. 16. 

UNEMPLOYED PERBONS-
Question re statistics of -- in India. .50. 

VACANCIES-
Question re-

v 

Number of permanent, temporary ancl leave -- in the assistants' and 
clerks' grades in the Army Department, etc. 274-75. 

Pernlanent and temporary -- in the Office of the Director General, Indian 
Medical SerVice, before and after retrenchment. 275. 

-- in the clerical grade of the General 8taff Branch, Army Headquarters. 
275. 

WHEAT IMPORT DUTY (EXTENDING) BILL-
Passed by the Legislative Assembly. 17. 
Considered and passed. 62-63. 

WIRE AND WIRE NAIL INDUSTRY (PROTECTION) BILL-
Passed by the Legislative Assembly. 17. 
Considered and passed. 65-67. 

MGIPO-L-IX43-27-7·3J-S94. 
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